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) - Deputy Registrar(J),
IN THE HON'BLx EENTRAL ADMINISTRATIVE TRLBUNAL
' GLRCUIT BENCH AT LUCKNOW
0.4, No,. /73 of 1080(L) .
Pankaj Kumar Pandey _ . ... Bpplicant
7 _ | Versus |
Union of-India & others " .e.Respondents
| INDEX
.1, Memo of apphlcation v”ﬂAr’ —_ |- To ..D—'(p‘
2, Annexure No, i
Copy o:ﬁ‘ impughed order of reveprd.on dated 2.9.88 1
3, “Annexure No,2 = _—
Copy of or@er dt 30. 10 19'7'7

4, Annexure No,3 . o
: Copy of notice dt, 15, 2.82 “ '

5, Annexure Vo, 4 K
Cony of Court order at, 16.8 82 - kf

6. Annéxure No, 5 , S —
Copy of judgment dt, 1,5,89 passed by Hoh'ble « S
Supreme Court, ’

7. Annexure No g ' ' é;
~ Copy of certificate dt, 10.5,85 Lo ’
8, Annesure No.7. T AR
Copy of senia ki list of -persons — ) " |
9., Annexure No,8 - ' 9
C‘opy of 1ist of pevsons
10, Annexure No.9 ' ' o 10
- Copy of 1ist of pelsons .
11, Apnexure No,10 = =~ o _— ”

Copy of order dt 15,9, 1988

12, Anhexure No, 11 — {213 ly
Copy of 114 of candldates- appeared in the 1,
exemination dt, 21,7,88

12, 4nnexure No, 12 ' - [ <= tin1
- Copy of order dt, 22.8,88 -« S IsTlen
14, Annexure No, 13 ,. . " - - /(
Copy of pay slip fbr the month of OCt 88
15. Annexur*e No,14 . o : ' {q
Copy of previlege pass o
_ =220
16, Annexure No 15 1 =

! et s gt

Copy of appear
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17, Annexure Yo.14 ' ' o |
Copy of reminder dated 31,D,1088 — D/G ’44: %3-7‘

18, Bank Draft/Postal order muﬂbér%; 29 5'58'7

dated ,A%9 ~ for s 50/-only,
19, Vakalatnama : | —
P]_rac e:Lucknow
Dated:

2 [5185 Al
| ( R,B,Pandey )
Advocate,
Coungel for the applicant
618~Jawahar Bhawa n ,Lucknow
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_L I THE CENTRAL ADMINISTRATIVE- TRIBUNAL

" GIRUIT BENCH AT LUCKNow
o,A,,No, /73  of 1989(L)

> ‘ B PANKAJ KUMAR PANDEY,
" . Aged about 55years,-

| .. . ... SonofLate Sri Jamuna Pandey,

\ Wopcing asSflerk
7 I %%% 6g Ss ntroller or Stores ,(N,R, )
S . Alambag Lucknew

y 4 | 7 | ve. Applicant
* N o Versus -

‘ L 1. Uﬁion’ of India through its Secretary,
I o Ministry of Rallways,
New Delhi,

2, General Manager/

Controller of Stores,N,R,,
i Baroda House,

l New Del hi,
!

~ ll 3, Dy, Contmller of Stores,
| Northemn Railway,
Alambagh, Lucknow,

o |
| | . Opp,Parties/
| : : Respondents
o ; . APPLICATION UNDER SECTION 19
a OF_THs TRLBUWALS ACT, 1985.%
i\ -
f DETAILS OF APPLICATION
s | 1, Particula.rs of the opder agaist which the

application is made;=-

: : The above sai.d_ applicatiorx is being

1 »pre;_t'erred before thls an'ble tribunal againgt the
| . impugned order of reversion dated 2.9'. 1088 passed
by Opposite Pa,rtyl\lb, 3 aigo with a dipection to.
determin the seniority of the petitioner on the ’
post of Senior Clerk after declaring the resdit

of the examination conducted on 4,3,1082 for the,




°

N (2)
promotion of Seniop Clerk in the pay scale of

Bs 330-560(01d), 1200-2040(new), A copy of the

impugned order of reversion dated 2,0.88 is annexed
herewith as MNEWERE No 1 to this application,

2, Jurisdiction or the Tribunal s-

. The applieant declares that the subject
- P matter of the order against which he wantg redressal
!

" is within the jusisdiction of the tribunal,

- 3, Limitatlons-

The appl‘icant further declares that the
applicetion is within the limltation_ pe?;iod prescri-

: ved 1n section 21 of the Fdministrative Tribunals d
Act, 1985, A

n £ 7
i .

% |

-

i

. : 4, Facts of the cagetw
o o '

L ‘ B )) That the applicant had been appointed

in group 1V ag Khala_sl on dated 3,4, 1957 against
| : ‘a'clear and substantive vacancy, The applicant

however _jc_»ined the post in group IV ot Northen -

Railway in the year 1957, At the time of joining
ﬁ he was High School, |

(2) That the wori and condwe t of the applicant
\ " doring the entire span of service in group 1v

. : . Khalasi wa T h a high na e that none
"\\/‘:{JO“N‘(&Q@ as lasg s of suc gh natar a

of the unsultabllity of inefficieﬂcy came 1n the
. e
gh % light against the petitioner and none of the

f




(3
adverse enthy has ever pecorded or communicated =

to the applicant,

- -~

(3 - That the merl torious seriz'i.&es, rendered

by the applicant in group IV undep Opposite Parties
\f* i resul ted further that the applicang Was promo ted

- on adhoc basis on the post of clerk vide order

s ’; | - dated 1é. 1,1974, The E_Estice occured against
the petitioner when several juniors also having
' less standard of service were promoted adhoely
as clerk prior t applicant i:é. already In the yeayp
1972,

(4) That the respandent no, 3 made a notice .
a to frame the panal for pmlﬁotion améngst class 1V

to class III against prescribed quota of 33 % %

in which on dated 22, 6 197F a circular wgs issued ~
L fop e;;amimi:i_,on' and the applicant also appeared gnd* «
| Qeél,ared as guall fled in the wrlitten $est, Tﬂu;{‘ -

! _ ‘ expected to_be made _.
! the promotion in class ITI was gaﬁaxfmr in the pay”

-~

l scale of Rs 260-400 reviged as 950-1500 by way of

a panal,

( 5) Thet inthe examlnationr promotion the

petitioner appeared and the panal wes declared on

N ' 4,11,1977 and tbe name of tne petitioner inspite
! | of passing written test has been declared as fall
| ‘

m the viva vice hence the name of the applicant

in the panal of 4, 1.1.'-77 wag not inciuded, Aggrieved

&ﬂ with this act of Opposite Party No, 3 he made
v o) . -
AL

M a detailed representation t Oppggite Party Wo.2




%/

) | (4
and subsequatly the sald Opposite Party No, 2

sumroned alil the-documents fmm the respondent no, 3,

(6 That in complience of the pendiing

repr=esehtat§.on the applicant was called for viva

.. vice at New Delhi where he again appeared which

resulted that in the panal of 4,11,1977 the name
of the applicant was included on dated 30,10.78
alorig with 3 others, It is clearly stated that

in ’rbé year 1978 on dated 30.10.19’?8 when the ,n/aine. |
of applicant has included for"promotion of Clerk -
grade 260-400 in order of seniority with effect
from 4,11,1077 in the same panal which was launched

on sald date i.e, 4,11,1977, & copy of the order

dated 30,10,1078 is filed herewith as AVNEAURE No g
to this application, | |

(7 That regarding impanalment of appllcant -
in the panal of 4,11,7% through an order of Cpp,
Party No, 2 on dated 35.10'.19‘78, it is stated tﬁat
the applicant was working adhocly on the post of

Clerk with effect from 16,11.74 but the seniority

was denied to applicant inorder to strict seniority

of the panal in question i,e, 4,11,1977,

(8) That the applicant as clerk according

to panal of 4,11,1077 performed his dutl es wi”c‘hout
any um suftability or inefficiency and m view of tie
seniority, work andeconduct the applicant was - v

further prcvided a chance of gfa&e?gin thc exami-

nation dated 4,3, 1982 c@ﬂdmcteé vide office opder

PR



| _ N )
dated 15,2,1982, This was the examimtion’
'con.ducted by the Respendent no, 3 far the.p,mmotioﬁ

on the post of Senfor. Clerk in the pay scale of

Rs 330-560(01d) 1200-2040(nev),

P (9)  That vide wbification dated 15,2, 1982
x 'as saz,d in above paragraph t"ze applicant also

appeared in the examina tion of Senior Cmfk whic“

\

was conﬁucted on 4,3, 1982 and the name of the
petitioner was placed at sl no, 8 in tne no thce
x - dated 15,2,1082, It is algo stated that the
; examination what ever conducted on 4, 3,82 for ‘the

promotion of Senfor Clerk thershlt of the same

ig gtill pending mthout any decision or ClLspOc‘al

i 4 w.__.w;n?":ﬁ'

; A copy of the notice for exasmination for-the

j ; | | pmmotiom-of Sepiop Clerk dated 15,2,82 is also

annexed herewlth ag ANNEXCRE No,3 + this applica-

¥ | - tion,

3#*’ ” (10) That the applicant s in due hope that
| he may be success in the examinaﬁ:ior} conducted
-+ - on 4, 2.82 but @ue to pendency of entire pesult
the entire capger of the applicant is still in
dark while during this period many juniors have
been panoteé on the post of Senlor Clerk after
conducting further examination time to time by

the respondent no, 3,

(1) ©  That the humble petitoner became
surprise due o happenﬁng which came into existence

some time in the year 1979 one Mp, Hari Shanker

Maupya ceme into service of Opposite Party Wo, 3




w/

Phtondey

| A6
e

by direct recruitment throvgh commission in

X

(6)

class 111 ag Clerk, It is also stated that

in panal dated 4.11.1977}the name of 9 persons
havé been included onml5.3.80 by the order of
Opposite Party No, 2 and-on 18,3,1980 by the
order of Opposite Party No, 3, Mp, Maurya has
not been considered in the egamination dated
4,3,82 and by aggrieving the said Mr, Maupya
had filed a writ petition mo, 1183 of 1982
befor” the Hon'ble High Court of judicature at
Allahabad, sitting at'&ﬁcknow after challenging
the séniority of thesé'g persons whose names
have been included on dated 15,3,80,18.5.80 in
the strict_seﬂio:ity of panal dated 4,11, 77
and also the name of the applicant hag been

included alrezdy on 30, 10, 78.

(12) That in the above*said'writxpetition

filed by Mp, Manpya, the Hon'ble High Cousrt

was pleased and on dated 16, 3,32 issued an interim
order by directing that $ri Maurya be allowed

to participate in written test, A cppy of the
order passed by the Hon'ble High Court.dated
16.3.82 is filed herewith ag ANNEXURE No,4 o this

writ petition,

(13 That in view of the.dif@ction of the
Hon'ble High Court dated 16.3.823 the Opmsite
Parties took wrbtten test of Mr, Maurya which

further regul ted that the pesult of entire

examination dated 4,3,82 is pending ithout any



(7

; diépdsal or announcement, The spplicant who

. appeared 1n the above sald examination is also

z | suffering still asvthe applicani has nevér arrayed
| a necessary party in thé writ/peﬁition, Hence

: acéording to the legal terminology the applicant
e ; | cannot be suffered for pendency of the pesult

y E | of the examinaﬁion dated 4.3.82 whicﬁ isstill

T i | . pending ag stéted; | |

(13) . That after coming intoforce of Cenfraf
Tribunals Act, 1985 the writ petition mo, 1183 of
| v1§82=has péen transferreé ﬁo the Hon'ple Central
Lcdministrative Tribunal of its Allahabad bench which
| vwas.decidedvoﬁ 14,12,87 of 1ts T.A,Nég 626 of 1987 .
: Qj- : g (14) That in the above sald judgment the
| ' Hon'ble Ceniral Administrétive Tribunal vide its
judgment dated 14,12,87 the impanalment of the
: néme of the 9 other pero nes ag respondent 1n the
E alove said casge dated 15.8,80land 18,3,80'was
E quashed, It is also stated that the ndice for
examinztion dated 15,2.82 In which examination was
conducted on 4,3,82 vas alsé quasbgd; 1t wéuld
| very pertinent to mention in this regard that 1ﬁ
the examination dated 4,2,82, 34 persons have

“been appéared ahd toney have not been made a nece-

ssary party in the writ petition no, 1183 of 1982
and T,4 No, %626 of 1987,

f? F»W€§%§_,£2Qﬂz - (15) .Thﬁt inview of juégment dated 14,12,87
A A " “}ojgz , _

the aggrieved respondentg ﬁént to Hon'ple




| - (8)
Supreme Court vide S,LP, No, 11488 of 1989, Under

tbe §,L,P, the said Hon'ﬁle Supreme Couft was
pleaged and on dated 1ét May, 1989 a special le ave
wag granted and regarding the impanablment of the
name of tne 9 persons along with the examination
Y, : dated 15,2,82 what ever set aside by the Hon'ble
‘ Central Administrative Tribunal, that part<3f e
nA judgment has further been set aside by +he Hon'ble
Supreme Court, vide its final Judgment dated 1,5,809,
v/ | In thése circumstances it is crystal clezp
| that the result of examin&t*on dated 4,3,82 which
was conaucted through notlce dated 15,2,82 was
declaped ag a legal and justified in ¥iew of the
Hon ble Supreme Coutt Juﬂﬁment Now in thesev
clrcumstanceq it is obligator3 updn the parties
-:ta declare the. result of examination dated 8, 3,82
{;in Which the applicant was participated also, It
~would further pertinent to mention that till the
| ‘result of examim=tion dated 4.3.82 is not deciared
L 1 '%ﬂé applicant could not be #nforced to appear in
a ‘ éﬁotber examination aléng with his juniors what
happened in the war ﬂgéB, .égaihst the applicant
”i : résulted another grievance, A photosﬁat copy
of the judgment of the Hon'ble Supreme Court
deted 1,5,1989 is also annexed herewith as
ARNFXURE No, 5 to this application,

(16) That takfng &f this factual position

against the exaﬁination of 15,2.82 which 1=z still

y pending as gaid, ultimatel: y the applicant was
\.k%\~C%/MC£52 |

' . t d i '
@,\QU: promoted adhocly on the DOst of Senfor Clepk,

SR




(9)
witn effect from 19, 4 83 in nay sca}_e of s
230=550 (01d) and 1200-2040 (new)
(17) Tt the humble applicant continuously

‘worked on the post of Senior Cler in the‘pecha]_e' |
nentioned as above up to 65 months while there 1s |
a serﬁ.es of c;.Pculqrs igsgued by time tc time by |
pailway Board pro tecting the matter of incumbents'
who worked adhocly on any specific post more than
18 months, they cannot be reverted without
ini_tieting" departmental pmceedings under;rﬂ‘e 6,9,
and 10 of the Railway servant (D&A) Rilés, 1968,

In this regard the Hon'ble Cenu@al Admicis’rrative
Tr,‘,bunal has also decided many ‘cages and the
protection was given to those employee's who
continuoufs&y' Wo J:’ke_d more than 18 months and :
regersion order in this regard has been get aside,
The applicant's czse is also similar in accordance
with the game leeal foctmg as after rendering "
65 months of continuoms service hisg revers:&cn on the
post of Junior Cleck in less pay sce.le of Rs 950-»
1500 (New) 260- 400(old)5s tofally bad
(18) That in accordance witn depavtmenual
order tne hnmble applicen’c also completed necessary
traimns for Senior Clerk and a cert ificate in
this regard dated 10,5, 1985 issued by the Head

Master of training institute is algo armewd

\/\\4%) ~&Q/L herewith as MSNEXUIE No, g to tots application,
QA _,

AAA&%&AS
e




_ , N , SR (10)

' ‘ (19) That the main grievance by which the
ap,f;liqant is aggr’ieving that ingpite of clear

~instruction/direction of the Hon'ble &fpfeae High
Court regarding declaration ot result ot examina-

tion conducted on 4,3,1982 the respondent no,3

time to time made geveral promotionsg oi junior

persons on the post of Senior Clepk in pay sckee

A | _ of Bs 1200=2840 , 1t is also gtated that ‘Seweral
J : ‘

juniors have been promoted ap to the post ofDSK

./

II1 an@Heaaclerk. In sake of evidence the list of

persons much junior than the applicant who have
- oy “ .
been promoted vide order dated TirbekdPrAPeSS
is ok s~ & ‘
16th May,1985,,<13th April, 1082 on the post of

Senior Clerk s also annexed herewith as

ANNEXURE No, 7,869 to this application,

‘7{ | : (20) . Th.at subsequentiy many juniors as stgted
‘ _ have further been promo ted on the post of Senior
J | ’ Clerk vide order dated 15,9.88, A cony oi the

- order dated 15,9,1988 s algo filed e rewith

s | as ANNEXURE Wo 10 to this application, to show
| that how in discriminatory treatment, the Opposite
IRy ? Party No,‘ 3 repeatedly acted in violation of

Arts, 14 and 16 of the Constitation of India,

(21) That 1% would very pertinent to mention

that the app:i_icén:t as gtated was appeared in the
examination dated 4,3,82 in view or the notice

dated 15,2.82 and the result of that examination

| was not declared,vli thout any decision is pending

( l {) w ultimagely on 30,6,88 and 17.8.88 the Opposite
5 Q Qo) @ e Party No, 3 again issued notices conducting




) . N
|

(1D
examination on 21,7,88 and 17.8,88 for the

, promotion of Senfor Clerk in the pay gcale of

Bs 1200-2040, In thig éxamination the applicant -
legally cannot be ccmpelled to face agaln while
he wag a bonafide candidate already apneared in

)& | 1 the examination dated 4,3,82, E¥ven though under

. % certain threatening and”préssure for taking i11

% manner the applicantsz was appeared in the sajd

| . ,

examination, A copy of the 1ist of candi dates

\J/.

apreared in the examination dated 21,7.88 is algo |

filed herewith as ATNEXJEE No,11 to this application

. ‘ (22) That in consequent of examination dated

21,7.88 in view of notice dated 20,6,88 the result

was declared on dated 22,8,88 in which theigersons

belonging to general quota have been declared

as qualified and 19 of Scheduled caste candidates
also declared as passed in the sald examination,
It is also stated that the siz persons have been

- with
declared as unsuccessful candidates along/one

{

Scheduled Caste'candidaté,_ By virtue of this result

the revergion of the petltioner has challenged ¥ide

Annexure no, 1 which was passed inaprbltpary mannep

and the previous services wepre also not credited
whichhave been rendered by the petitiomer, in the
“ result, ,and also entire seniority and suitability
] | o

hag been thrownout, In fact the Opposite Party
| No, 3 under malafide intention declaped the result

and the applicant hag been declared ag unqualified

| candidate in the sald examihation, A copy of the
i

order dated 22,8,88 1g aiso filed herewith as

4. AIH.‘IEB{‘:RE No,lg to this epplication.

\ ; ‘ (y ﬁyif Aol
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N/

.

(23) That ag already stated the reversion of

the applicant tock place on @.WSS and the
applicant wag reverted in the pay sca]_e o f RO 50-150C

and furthep bis pay wag fixed on pay scale of

Rs1225/=, It fs algso gtaded that prior to_ tbis
revergion none of the dtep‘ar‘hnental proceeding s
€tc, has been initiated while admittedlLy tﬁe ’
applicant had rendepred the services on te 'pbst of
Clerk with effect from 19,4, 1983,

(24)' That the impughed order of peversion datec

2'.9;88 is also illegal, ajrbit,rary and bad in lawv

while the amlicaht was reverted in pay scale of

Rs 950=1500 where as one xcheduled caste canaidate
namely Sri Padam Lal who also declared ag vnsuccess
candidate became reverted But fu rther allowed to
work on the same post in the same pay scale,

it is also stated that ¢aid Sri Padam Lal now at

present has furiher been promoted on the posgt of

Headclerk, who ig working in thepay seale of

Rs 1200-2040 without any ifnp;ementatipn of reversgion
order dated 2,9,1988, In thisregard it is alo
stated that in view or ‘iengthAof'service Sl Padan
Lal is much junior then the applicant and discpi-

ninatp ry treatment in the same order of revepglon

is shovwing the arni traryness, ille-ality of the

impugned order in violation of Art, 14 and 16 of

the constitution of India, read with service

rules, known as Rallway Servants (D&R) Rules, 1968,

R S
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‘ (25) That the impugned order daied 2.9.88 |
whichis under challenge in'ﬁhis application is
stillmt Implemented by Opposite Parites thelp own
as the'petitioher L1s working on the samé rost
but the salary of the post in question is not being
e 2 o paid, It is well settled vieWw of law that none
z ' of thelncumbent can be denied for the salary on the
“i‘ i | ' post where he is fendering bis job, In fact the
: iﬁpugneé order of reﬁersion is gtill not implemented
i) but under malafide intention, there is an appre-
hengion that the same may be exercised while
adnitt~dly the applicant is much senior;suitable
and a qualified candidate in view of the examination
al ready conducted in tQGyeaf 1982, The applicant
ig gtill vworking on the post of Senior<318rﬂqbut
he had been deprived the pay scal e«of Bs 1200-2040
aprlicalle for the post, In sake of evidence
1t 1s stated that respondent no, 3 who issaed the
privelege pass on dated 21,1.89 and declared ghat
the appllcant is Senjor Clerk, Subsequently the
pay slip of October, 1988 has been issued by BRespona
dent no, 3 and thepetitioner is shown}as Senior
Clerk but the salary which allowed is -thepay of |
' reverted post, in all respect it is crystal‘cleap
that the Opposite Party Mo, 3 by their own. mind
adml tting this factual position that the petitioner
3 1s still senfor clerk but without salary for the
post on which.he is ww;king actually, 4 copy of the
evidence 1,e, pay slip of chbber;Band previlgge

paszg dated 21,1,1989 1s filed herewith as

AWEXGHE No,13 and 14 t this application,

fole @/‘*ﬁ% o “‘%f;%
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(28) That by perusing the entire factmal ang

legal position, it is cerystal clear that the applica
nt is wo rkingon thepost of Senior Glerk buu in view
of the reversion order he hag been reverted in the
‘pay scale and his entire length of service,seniority
, E hasnot been considered, The impugned order in
accordance with a&mlssion of Opp,Parties is also
not implemented as yet but there is an appféﬁension
that the petitioner canbe reverted and the order

dated 2,9.88 will be implemented in future, As such

™
/

in these clreumstances the impugned order against

the petl tioner fs not sustainable,

(27) . Tha{:'t'ne humble applicant by aggrieving

the impugned ordepr of reversion mé.g;ie_ an appeal |
/representation % prespondent no, 2' after ~discl:ésiﬁg
all the legal and factual position on dated 6,9.88
but the same 1g gtiil pending before the authorities
without any agﬁddieetion. A copy of t;de appeal »

dated 6,9.88 i.‘s al“so filed herewith asg ANEJELXQRE No 15,

to this application,

(28) . Thsat when the grievance of ﬁ_ne applic,'ant

hva;stnot.be‘e‘n redressed by respondent ne, 2, the

humble applicent on dated 31,10,1988 preferred a
reminder to said authority but' that %o hag also

not been considered or decided and representation
is still lying pending, A co@y of the remirdep i
dated 31, :LO 1.)88 is further filed herewith as

Annexure No 16 to thls application,
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() | That during the pendency of the representa

tion/ar«cal ot the applic cant, the resyonaent no, 3
further day to day mak'zng ir?egular‘it es and promo_
t*ng junior persons on tnenost oxSemer f‘lerk .
m:@ase of the applicant has not been consxdered

in the 1f-gt:{t of this legal footing and in discri-
minatory treatment of the Opposite Par+y No, 3

is certainly illegal ::.olative of Av’cs. 14 and 16

of the Constitution of India,

(30) That in view of the legal and factual |
position the réspondent no' 3 alvays time % time
egpduc ting exammtions and made a rem rk that thege
promotions shall be depend on ,the su_bgect of the
dectsion of the pending court cases. Régardi—ng

the pending coupt cages, the matier has been

4 4 e

.ékmalised by the Hon'ble ¥bwh Court in the 8,L.P,

as already filed , thus it is‘crysi:al clear that
what ever the'examina:ion_ conducted inthe year |
1982 is deélared ag legal one, The obligation
goes to Opposite Papty No, 3 to declare its
result after preceiving the judgment of the

: A 2225 Sr BN
Hon'pble Wdem Courp, but nothing is being done
ingpite of repeated request by the applicant and

further many efforts of the applicant,

(31} That relating t the grlevances of the

applicant, if the result of 1982 is declared certain
1y he shall be treated as Senior Clerk inview of
‘that examination and all those periods rendered

by him adhoecly shall becregy teg

Vgl

in computing the
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sedori ty in such @ manner that the applicant hag
been igno Led deliberately by ali ﬁde'benefits
attaching to tie nost ag hig legal right. ' i

(32) That the applicant is now at the verge

of retirement hence in’ thece clmumstmceq his |
revergion vide impugned ordep dated 2”,.88 is no ubing
in the eyes of lav except the penal consequences,
Slmi“arly the junfior persong-have been adJusted

by the own xeill of the respondent no, 8 and ou_ster
of applicant from théir legal rights 1s an arbitrary
action of the Opposi té Party No, 3 liable to bi "
challenged and deserves to be set asié"é'wit} 'b‘enef‘i't
of promotion ‘ao provme the pay qcaje oz 1L 1"00 20%0
with ‘effect from 15, 4,83, '

(33)  That the Opposite Party No, 3 furthep
made an illegality thaf certain persons have peen
promoted whose names wére not malled in the exami-~ -
nation dated 21,7.92 even thewgh in the 1i st of
prcmot;on dated 22, 8,88 the gaig pe rsons have been
p romo ted a%ém%* Fo ¢ t e S8Ke of evidence the name
of Sri Lalta Pragad ig ‘being mentioned who have
been placed at sl, no. 57 in the list of succesg
ful candidates, While hig name is not men tioned

in the notice dated 30,6,3% (Annaxare no- s@)ﬂ
thus arcitraryness of the Oprosi'te Paptyl\b 3

is apparently locked into to stow that[the

peti tioner the deliberately, discrimipato ry:

treatment had been played without adopting the

legeal proceedure, unaer Mal afi de intention
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(24) That in the instant case the petitionerts

grievance %ag repeatedly stated in the above sald
fact and circumstancesthat he has been revé,rﬁed
illegally after iénori‘ng his all the legal right
and in accordance with the choice and own mercy

of ‘respondent no3 the junlopr persons have bheen

premo ted time to time after comduckting examination

inspite of élear finstruction in the interim order
passed by the Hon' ble High Court, Lastly in view of
Supreme
the decision of the Hon'ble Hkal Court in S,LP, |
No, 11488 o1 1989 tre impementation has not been
'carried out and the re.sult,of 1982_examin.ationk
is still pending withouij, any announcament , The
applicant geme to know through some reliable' o
sources that the proceedings of the 'examin.ation
held on 4,3,82 are missing, The applicant is a
gqualified candidate appeared in the said examination

and also in due hope that he may be declared as

a qualified ¢andidete,msdl 1f the result is being

‘announced, Hence in these circumstances he cannot

be compelled to face the examination of 21,7,88

during the sald period as sub judlce matter

“entirely,  Thus the Oppcsite Parties adopted the

wrong mode promoting many junior persons on the |
pogt of Senior Clerk aftep igno mng the ﬂgu’cful ‘

claim of the applms'ant and many otheps, The declsior
Wi

Q_f the Hon'ble ¥ L’Court is binding upon but 7

has been denied for fve implementation as witilholdirg
result of 1082 examination, Thus in all circums-

tances, the Oprosite PartyNo, 3 actéd arbitrarily

%&%/ﬁilegally‘ﬁscriminatory and with malafide 1n.’;entiori‘

O\/} oy

against the applicant in biag manner, Due to the

) pendency of the representation and repeated reminder

e . e er o e . gL L
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the matter is still pending without any response
which further goes to show that for the pet1 ioner
an LTiegﬂlity hag been done at this s*age wbile the
pe+1tioner ig at the verge of ret*rement ‘in very

near future

v5. Grounds for relief wim lega}_ Emv;_sbnq.-

- - -nw-ru--—wa—--—---n—-n-nn---— S wo N e we R SN

i. ~ Because th_e a“,_pplicant ig very seni(;i‘l‘i .
in the cadre of cléﬂc in the‘ néys cale of ps260- 400.
as ‘he was appointed in the panal dat d 4, 11 77
Vide a nozification dated 15 u.82 the appsicant
was paﬂticxpated in the exam%nation dated 4, 3,82

and the result of the sald examination is pending,
wichou+ any decislon which ig arbivr~ry and bad in

law,

ii, | Because in the judgment vide this triﬁunal
in T,4,No, 626 of 1987uwéat‘ever the result of
examinétién dated 4,2,82 was get aside as fPrtﬁwr
decided by the Hon'He Sup reme Court in theS P,

and the order of th@<ien%ral Adm%nlstrative q1ribunal
has been set aside Hence it is obligatory upon the

Opposite Party No, 3 to declare tne result of 1982,

11, Because the applicant was not a'party

- in the writ petition no, 1183 of 1982 or T,A4,

No, 626 of 1987, hence for him the result cannot be

-

restrained,

iv, Because in view of the eXaminstion of.
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4,3,82 the applicant is entitled to get thepromotion

on the post of Senior Clerk in the pay scale of
Bs 330-560.

& v, Becavse w,e,f, 19.4,83 the applicant is

A ‘ werking as Senlor Clerk in the pay scale of
i Bs 330~ 560 and comnlet d a.bout 65 months, hence the

reveprsion ordepr of the applicant violating the

mandatory circulars issued by Railway Board time

to time and also against the pallway servant D&A

Rule 1068 witnout initiating any departmental

? . proceedings,

vi, Becauge the applicant igs entitled to

a regaining his seniority on the post of Senior
| ,

' Clerk with effeect from 19,4,83 after dec_larihg :
B % result of 1982, |

vii, _Because in view of many Railway Board
- clreular which provides the benefit to incumbent
/7\ :

: who rendered more than 18 menthe of service in a

.
post adhocly may not be reverted without any .

| departmental enquiry on allegation of migconduct
§

etc, ag such the applicant's sultability cannot

1 be tested twicely,
viii, Bécausge many junioprs than the applicant
have been promoted on thepost of circular in the pay

scale of Rs 330-560 after clear direction of Hon'ble

Q@\ngh%urt regarding result of examination held on

Pl 5
e
«’f@
b/




4, 3;82'. Thus thé act ot Opposite Party No, 3

is a'rbitpébi'y and violating the provisiong of

Arts .14 and 16 of the Coptitution of India in
similar si’cb.atfion.

ix; 4 Begause ‘n view of the gudg,men“*" of

the Hon ble Supreme Court dated 1,5, 89, tnis “

is bindmg ‘upon tne Gpp()ﬂite Party No, 3 to declaAre

tne result ot examina tion condu.c‘*!;ed in tpe year 1982

X,  Becauge tneOpposite Party NQ,; 3 making

promotion in his commond acted arbitréﬁly and also

~in discriminatopy Breatment many of the Jjuniors

have ‘been promoted on the | post of 'idthep h__eadclerk?,;j

or D,5.K,3, "' | o - ,'%

%1, Becadse the applicant is wrongly and
illegally by putting pressure and threatening was
compelled to participate in the examination conductel

vide notice dated 20,6,88 held on 21,7,88,

xii; Bécause many ot the persons whose names
were not called in the examination .h‘i‘ave also been
promo ted aftep ignoring the rightful cllaim of 'the
applicant in disc_fiminatory treatment which is
bad angd illegsal,
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xiii, Because the impugned order of revessioﬂ

dated 2,9.88 is wrongly passéd againgt theapplicant

being a senior incumbent in the cadre of serbrderk

and his entire length of service, suitabiﬁty has

not been considered,

xiv, Becauge on the basis offéeniority,length
of service, the petitioner cannot be declared as
unguccessful candidate while he had rendered his
continuous service for more than 65 months adhocly
resul ting that the applicant's sultability was
tegted automatically, |

XV, © Becauge in the.impugned'order the discri-
minatory treatment has ® en done and being a juniop
person Sri Padam Lal who had also been reverted

is continuing aga;n offxclating on the post of
headclerk in the pay scale of}§.1209-2040i while
the applicant hag been reverted in lowér scale of

950-1500 at the stage of »s 1225/, .

xvi, Because the digscriminatory treatment of
Opposite Party No, 3 is quite clear and by perusal
of the impughed order altso the order is arbitrary

bad in 1law,

Coxvii, Becauge the applicant is still WOrKing

on the post of Senior Clerk but without salary
attaching td post, hence it is clear that the

reversicn order passed by Opposite Party Wo, 3

. g is not implemented as yet,

@ﬁ//
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xviii, Because in View of the well settled view -
of law none of the incumbent can denied for the o
galary on the post he woﬁked. As such by'own_
adnission of Opposite Party No, 3 hag degignated

and working on the post of Senier Clerk but the
galapy fop the post of Juniopr Clerk ig given isg

bad in law angd illegal,

8

xix. Because in view of'the result dated‘22 8,83
the applicant hag declared as unguccessful ycandidate

is 1llegal and bad inlaw,

XX, Becauge the representation/dakes appeal
along with that remindérs have also not been consie

dered by the Opposite Partylo, 2,

xxd, Because in view of settled law the fact

is that the applicant iévywrking onthe post of

‘Senior Clerk and he colild not be deni ed fbr the salay

attaching to the post,

xxii, Becaunse now there is an apprehension
for the applicantvthat the Opposite Partylo, 3

would revert the petitioner from his post also,

xxiii, Because the applicant in accordance of .
iength of service date of‘birth is at the verge of
retirement in very near future hence there is an
illegality for his entire career by way of impugned
order of preversion and it is liable to be set aside,

and in all respect the act of Opposite Party No, 3

Jls violating the principle of natural justice,
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| 6, Detalls of remedy exhangted;

S e e P N WS e G5 DN TS e —nn----mu—-

| ’ | The applicans declares that he has availed

| all the &§§§gxk§§%x& B remedieg available to him
; under the relevant service rules_etc;
\713 ‘ (i)' That after agsrieving the impugned order
| | _ of reversion the humble petitioner firstly made a
‘r§\ ? _ repregentation/appeal to Opposlte Party Ho, 2 on
6.9.88 thromeh pro per channel 1t was elso recelved
i) [ Ly the office of Opposite Party No, 3 on same day
g : i.e, 6,9,88, A copy of the appeal/representatiqn
| ig already file:i ag Annexure No, 15 to the applicati;
i
i
(i1) That thereafter the applicant aftep
| | awalting maximum time, when the Opposite Party o, 2
“i{ | : : did no t decided the peﬁﬁn g. representation prefeppre
| ? a reminder dated 31,10,88 (Annexure No, 16) hence
}“(‘ j ' tbé applicatlon is well ﬁithin time in accoprdance
o ‘ with law, |
Hy !
; 7. The matter is not previously filed or pending
~ vifhegz-any other court;

The applicant further declares that he

| had not previously filed any application,writ petmor
4 ‘ s
| or sult regarding the matter in respect of this:‘j

E application has been mzde before ény court or any
11 |

|
“;k<l {%;/v\ QZ ?&
f | i

other authority or any other beneh of the tribunal
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nor any such applic tion, writ pektion, or sult is

penu"‘ng pefore any of them,

8. Relief =0 u’cbt

In view of the facts and grounds mentioned

\r;& - - in para 4&50f this application, the applicant

prays for following relief;

(4)  That this Hon'ble %tribunal nﬁy'be pleased
~. o to very graciously set aside the impugnéd order of
revegsion dated 2,9,88 contained ag 4nnexure No, 1

by declaring its null and void and the applicant
be allowed to work on the pogt of Sefilopr Clerk .
in the pay scale of Rs 1200-2040, SubsequenBy

the applicant be given all the arpears, senlority

and other benefits .attaching to the post of Seniopr

“/1 :  Clerk along with capideration of further promotion
| ' in view of seniority length of service.
/ (B) - | That the Opposite Partieg be directed
\MY : to declare the result of examination conducted on ”
' 4, 3,82 'vi_d'e notice no, 15,2,82 in view of Annexure, 3
*’f\’) ' - of this 'appliqation after summoning the recoprd

fmm the Opposite Parties subsequently the
applicant be D IO v_ided‘ all the beneflis of senior
clerk witn efféct from 2,4,83 and theadhoc services
rendered by him be credited for the purposes of
determination o'f‘sveniority ont#re post of Seniopr
' Clerk invthe pay scale of Bs 1200-2040,
O ‘Q"” \

vt

‘-
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|

That any other.ang furtner rellef which
i _

thie Hon'! ble court deems fit and proper may also

be awarded in favour of petitioner along with cost

| % '—Er_ltgzl.@_eséﬁy-i;f.gay prayed for;

\’L _ Pending flnal decision, on the application
b the applicant seeks the following interim relief;

; '

That on the bagls of facts and circumstana-

ces, grounds mentioned inthe application along with

\ ts annexures, it lg frost regpectfully prayed that
! X R |
\ '

| thls Hon'ble tribunal may Bepleased to issue a
1 S . ‘ |
sul table direction/order that the applicant be

allowed pay scale of Rs 1200~2040 for the post of

Senior Clerk as hetwo rking on th'a,t post without

implementing the order of reversion dated 2,9,88

o contained as' Annexure no, 1 in the interest of
: - justice,

ﬁ 10, The humble applicant wants oral hearing
l! through his counsgel,

11,

Po«:‘cal order I\Oy’?")sfs%ated ‘2/8 85
b for ®s 50/= only,

__ VERLFIC A‘]lLOI\:

_ I, Pamcag Kumar Pandey, Aged about 55 .yeare

Q Qm\\@

() Alambagh, Norther Pai].way,vLu'ck‘now d hereby verify

that the contam ts of paregraphs 1 to 1l are true to
<§£hé%::2;//

Sonof Late Sri Jamupa Pandey, Werking as Senior

Cle rx in the office of Dy, Controller Stores,
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my personal knowledge except para-5 whichis true
on the bad s of legal advice received and that I

have not supresged any material facts,

:Ap‘p‘li'c"atibn is 'be‘np: prov ded vide
notification No, A-A,T ,1101d/44/o7 dated 11th

October, 1988, F
f}k Ay ﬂ?
| SIGJ}MTU RE Gﬁ ArPLJ.CANT

Place‘Lucknoy
(R,B Pandey)

Dated: b, k ")‘gﬁ
- Kdvoe ate,

Counsel for the peti tzoner ‘
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0ffice order 3/ 7S

‘%he following eaployees who hu_o,_!a}l)d m;sut§nmlﬁ_'§ga %\J\

Sor the Rost of Benior Qlerk gre Toverded oo Qlerk Grade .

'Re0230-1800 (2rs) oa ¥ay Rs, ﬁhow.am‘l?(@_aﬁ";gw e

8.3 Hame  °  qgreg. _ o Raversionywee:fy

le 571 Rama Hand Yadav ~do= (2rP) Red 300/ S
* %] Dahadwr Flog DSK/IIT= Po D o filled by A08/VYE.

no .&-ma{emm P 0 o TR by dwe/E,

s

0 Pankaj Kunar pPange .Ole;t | Rs.iM/-
- - Adhos o L S
4o ® Brahs Dutt Wisra Qffg.sr, Rso11 50/
. | - Clerk/aAfhoe P
Se ® 2.6,%owmrd 306/ AMhos RI&IZSO/-._-

- ANY ¢ (%% 2] : AT '
. 8rd padas Lal Oxticinttng® a.clcé,_ef CB Depot who ¢ Bshoduled
Qaste candidate after fallure 1u $est of br,Clerk i8¢ roverted
from Hd,0lerk but allowed to work as Br'.cleri on afhog daais
OR Pay Re.1320/= Per month iz Bosle’ R2.1200«2040(E?) for 4n
Bervice training for six monthe from $,9,'88, ..

@ R e 2R
HIPE B P TE1
s [

for Dy, contron%to:t/utoru. N ‘ Y,
Oopy %o thefoliouwlng f or Informtion end nedeseary setion se
1, 800(V) WSV & OB, ~ (2) DO3/NRLyCB, {5). 4005/BALy. VTN,

o ASPY/TPPgii¥y: © U8 B G, (Bill) AV & B¢ Vyamagar.

| 6s Purties concerned, Leave (lerk & Pass: Oler w(8) D /GD,
9¢ 0,5./(Genl) 10)Crned), asstt, L

HE S o

for by, Controller of btorern, ‘ l
N.Rly.}a&a@x/],ucknovo
{

Panka kamo f M&Qg
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NORTHERN RAILMAY: 3 |
Ofrice order No,E/38 - . DATEDS  30,10.78

. . [ XN

In‘continuation of offico order No.B/321 dt 4%,11.77¢
E/162 dtd 4o 478 the fcllowin% four perssng as desided -
.bz the Ceneral Manager(P) letier NOoo1LBE/IBSLL/L stores |
SSB(W),dt '274x978 are placed ow the bottom on the panel
of Clerks grace %250«400(RS Jagainst ClassIV quota declared
vide 0/0Order No.E/392 At Uel1477 and E/102 dt 44%4784The
four vacanoles of Clerks utilized secount of provision of

these four persons will be counted afainst tho future
vagancles against Class IV guota, ,

1)Shri Panka) Kumar éandey Toloey o,
iﬁ$hri’T.N.Tewari 7061

T.IIOO ‘5‘3 ’ >
. B)Shri Sankata Pd, I‘aHOGC)71 .
k)Shri Mohan Lal Singh - Telodk57-
N sy
_— .

DysController of Storas f‘}
- © Alamlagh/Lucknow, N
Copy to the following for informutionie y B

1Dy oCAQ (W) /AMV=LKO , 2)HC/Bills
3§Leave Clork/OE, Eh)Leave Olérk/LE ,

5)TeKy/A MV, (9)Parties concerncds

Dy.Controller of Stores,f:.,
~Alambagh/Luckrov,

o s . ~
(B S PR
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o A ‘i Av-TT.
/ T el 24T ‘ﬁ_l‘km\“ 21T :s‘\r )qtea /5-2-82. AR @
o Tollowin 1 clerks aroie (S, 260-470( 1) are’re; uired £o¥ i
amne sy in thoowritten enit ’\bl it _,+=“" far nr mobtindn s senior
ols o imoev o ’h 353y-560( ) at 12-30 hrs. on 4.%.1982, P‘ney
oot bio- their om UvAn OF pengil., 2 anser book w1ll be; ;
gqn iied oy ThLs Lf'lC" - o v : ~
;v Y. 1Als ‘ L Jesizpatiom Station.
L. 3. “n Chander S ¥ lark: v, :
z gy SIVASYVA, - :
’ Mo wd“h inl -30o— - CiiB,
3, W, xam Yulan fadav =do- AMV,
4 Sh. Pe) sahaduz Songhr-do- oI |
5. 3h, Radhey 3hyam -d0~ AV, T e
. 6. sh. rannal Ial - ido- ¥ ' R
/L T o “Uma Shanker -0
-~ 8, 2%, Pankaj Lumar Pandey -4 0~ '
9. 3h, 311 Jishore ~d0-
10. Sh.C.x.Zandey , Q-
X 11, $h.3,7, idsrae. -30=~ .
12, Sm,K.N. Jdalvia ~d 0= |
15, sh.Gulshan Ial ~d 0~
N 4. Sh., Putti ial Yadav -do-
‘ 15. Sh. R>n Shanker - = -do- :
16. Sh,R,D. S5axena -0~ -
17, Sh. 3am Milan Tewari -do- |
12, Sh, Sheo Balak -4 o= "
19,  Sh. isét,Charma -do- '
2. Sh. Jagiish 2d. Srivastva. ~do-
21.° - Sh, Rana Shanker ~do= . .
22, - Sh, Baboo Singh -do~
2D, 3Sh., Ram idhar 3insh —~dovr
"94.  Sh. Aadvey Ial Yadav —dom
25. Sh. Janrf Raqhadur Shukls -, -
26. Sh. ,Tewari v -do- -
217,  Sh, C.N.'I‘ripqthi -do-,
2 '8, 3h. Sinkata Prasnd -dO—;". '
SC C;.:DI) L3
1. TTulsi Ram Clerk c |
, 2. oh. Puran Aasi - =4 o~ ! : LR C
4 3. 3n. Jawshar Ial ~do- - i | v R
\ 4. 3h., damta Prasad ~30- '
\ 9 Sh. dannu. R-m . -do-
" &, . Sh, Shy-m Sunler -d 0=~ _

Dy.Controller of Stores L wOT T -~
yl~mbnagh, Iucknow. o, v

‘\"(‘cny to the followiug for information & N/actioni- = =~
1. \Cus/es, 3L, Vi, CNB, 4FO/TPP )lhey will pla-se spire the
2 Xll section Inchr rges. ystaff workina u"'*erth@m..
5., 0,2/3en1, e will ple—zso qrranap “too the anewcr .,oo‘cs gl
s24tinz arrangements. . : _ :
b
. N ~
|
o . [ ]
- —
~
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I~ .t
Il THE KIGK covar O0F JUDIZAMIAT ap ALLABAT ap (igrros 2TICH)
L__U_C_K_i_O_.. ‘
C.'l.AP2LISANION 10, ‘2380 (1) of 1922 | J
;7‘.'*;_‘ ' _ ' In re;

\ ' it 2etition 10,1183 of 1929, ._i;
) ' Hard Shanker ',‘Jox_‘ya onlicant-vetitione}' '
)“(1 ‘ Va,

Unio}d of India\and ot'hers Oyn-2arties, 4
:L‘ Apslication for Stay 41’
Licknos dated s 1643.1982, g
Hon'ble Ke3eV-Ima,l , .
fon'ble S, 2Sebmad g, Iy
Tssue notiee,
From a ,erusal of the 8tay asslication 1t as-Lars
trat tre test conducted in sursuance of the natice wos to taxe
;,'_,H place on 4,3,19% 2., A eu-_,glenentar,{ affidavit has been led to- -31
N ~ ,?kindicate that the test 1s continuing am the £ next date is {
‘3‘%,_ . sHkely to be fixed next week, )
L | 1€ that 1s 80, the etitioner shaly 5130 be mernitted
l" o particigate in the test and the result shall not Pl
annow:ced unless the setitioner has alge teen allo“ed to
_ ' ap-,ear in thre test,
W - e . ,Sd.K.S.Vnma. e J y
3¢484S,4hnad, »
. 13,3,1062, "
I &/.“".‘/‘Tmm N | - i

by o

—— i,

RSN
:‘f".
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IN THE SUPREME COURT OF INDIA 183047 9
 CIVIL APPELLATE JURISDICTION ’V
Ana
CIVIL APPEAL NO, OF 1989 -

(Arising out. of SLP (Civil) No. 11&88-89/89)

'Ram Kilan Tiwari A &s.
- Vs,

Union of India & Ur‘ . ..Respondents
CWIIE;GTGLL J liu mgupp |
AU 2l ¢ f iy
| Assistant Registrar (JyA1
OCORDER 574 /Z’\Z, 108
' IJ Supreme Court Hmh )
Special leave granted, leerd--learned cannzaed’

.fo»rv both the parties. The Tribunal was not right in
. Betting as‘ide. tfxe. promotion of  the appellants. That
part of the order ié set aside, Hdvever,"'“the seniority .
q( respondent No. 4 ghall be protected-and he may be
. ,;promoted retrospect vely. Cc;nsequential benetits shall
- be given to the appellants, ]
. The appeal i8 disposed of af‘cordingly. No order

as to costs.

=,

. .Petitioner/appellanta

(GeL.OZA)

P _Sdk

- NEW DELHI;
Hay 1, 1989

Q i Yo Q”EJ

- (KeJAGANNATHA SHETTY)
e

i
!
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o Bj‘}\q"b YT, {‘}}«T o e

NOQ 20‘.:' 2
Doind: /é Y2y 1985,

X Shri S.K. Misra-I, Clerk/iN7,
vomt . Mehar Fatimz, ~do- - : .
~Shri diria Sranme Server, Clerk/IPP/aMV,

V7 MNahadeeo Pul, Clavk/AMV/TPP- :

1)

VI L0l Kolvivn, Clewi/ARY —
¥4 Radendra Fd, mloee | :
~/j' “Nede EhRITR, ~ip=v ;
b “" 3udhir Eumr, Clerk/TPP/AMVY -
» it - - ’ ; f
‘ H.Pe Sirsh, Clerk/MMVe _ .
\\?‘ R.?e Tewari, -lc- o : '
| wi  BPoir Singh Maurya, Clerk/IPP/AMVS”
o~ " B.%. Singn, Clerik/DSL/CE, .
X L.0. Cerena, Clerk/UB,
' xn L2¢hi Té,,  Cleric/AHVY .
XU V,S, singh, Glavk/CT.- |
Y \y/: rgohi, Yunusg, Clerk/AlV &
3.2, Iripethi, Sl2rk/AMV.Y

XSmt. Shzhin injum Siddiqui, Clerk/CB.
'C'l;hri 0.S. Verma, Clerk/aMVee .

e ADLL KrntieeII Ldo- e
\;ﬁ‘ Go Lv TBJ.UC..’., "iC" [
Gefe MIshrielleidw- .

v X.K. tiivagiava, Clerk/CB.
‘\/( Brawari el, Clerk/aMV..
v R.%, Gauten, ~doe | .
\:"( A.K, srivastava, Clerk/CNB.
- 8.4, srivast@ava, Clerk/aMV,.

Sub:- Selectich of. serving graduate Clerks grade Rse 260-400 (RS) -
: t Sr, Clerk gfade &, 3350-560. (RS) against re- -

for the post -of
sarveid quota of serving/employees. [Graduate

ooveeosdee

The Selection for the.post of Sr. Clerk grade k. 330-560 (RS) against

graduate quota of -serving employees is scheduled to be held in Baroda
House (Amnexi I) - N.Rly.:;- New Dorhi on 02,6,1985 at 10,00 hra. You are -

‘{ informed to atterd the written examination on the scheduled date time
- :o.andsplace ‘fully prepered alongwith the ce or the enclosed.
'\wﬁ“ - proformaduly fiiled in and sigred by APO%S,EgAI-ﬂ" throush P/3raunch.
\ﬁ . _You _should report at 09,00 hrs, on 2,6.85 to Supdt. (Bstt.)(Recruitment
TGN 0fTIcs, New!Delhl positively., You &kewld also CATYy with you T

ostal ordeT 1¥ the! saume was not sudmitted by ycu 3% the Sime of appl-
ying to appear in the selection. You should.also carry with you one
. Paes-port size of Photograph Culy mimmed by #TO{S)/axV. )
s~ 4 l . e

Tou should note that 1f you fail to attend the selaction on the scz~-

y duled date and time; you will loose your chance nnl no second ;;a"se 2
supplimentary selection will be allowed, e -
' R { o o ‘. R R
(2l eeeeel)

B G e g e

i
i
:
i
i
i
i
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' {ou should svbmit 2 Passport size nf Photograph in this 0ffice
=vo% the man: eaculd be attested and one

t
. .

atess 7 24.5,05, so b2t
Gha pretoreoe

photio,raph Kixec in wh2

- "!. :'!
RS A

£ Dy. Controller of 3toies, | '
aekaen X S

Rlue . aianbugdis L 1. .
LR1ge, dleril, 7z

L e e ‘
\-/\,/\Vt‘ "l // 4 . /’ \\ i 'v“‘- A ' .
Copy to the followinz for information. They should spare the staff
an? 4gope necasiayy nant to ausble them to attend the test and

1o with tan orjers. ’

CO?QPAJ;' WA

1, DPre G.MP)/.3lr., Fl. Qvss 0ffice, Baroda House, New Delhi,

i CIRED hig 1atbeor Foo 200E/1843-Rectt, dt. 8.5.85.
oL, Bajmd apaenring at Sledo. 21 of the

st of azplieapts 3ont o vou srus omittod in your letier which

32y pleas: b : '

2, Ihe DIO3/IE/ITC.

3. Iha ACOS/DSL-Ci.

4. PCOS/30)-0%3, VYN & MGS.

5, ASES/LPR/A¥V/LO.
6, HC/vess/aMV.

. e
DA S TGRSt TN I

2




el o

_"0ffice ordep-Nos E/ |
- Dateds I Oct, 185 26'2

e, R\ X "N‘Wﬁ{ﬁ A fy, |
- ﬂ&f\ :‘)\-rm;; a@»( - AR, '5: nwm -CSQ"' %\/ (
T o ' n -
_# : f K : | ‘ "'h-izj::: .}€‘ .

Northern Railway,

\ OfficeQdf the .

' DYQC o0 «Se/AMV

Ly
~ Ll
~ .
™

in terms of G.M, (P)/M)LS letter Nos 220E/1543.PteII (Réctt.’}" dte 2349485 -
the following Clerks of this 0ffice

have besn placed on the provisional.
. -panel of 8r, Clerk grade Is, 330-56(

(R3) on the basis of selection of * |
. serving graduate./ The names are in SN S

order of merit, : v
. ) AClBrk'ao o ' ok o
¢~  Lle T 8hri Mahadeo Pal, 8r, Clerk (SDC/AMV) _ 5?39 -
- e " Krishan Kumar, -do. (aMv) . 5
/. 3, n Ram Tahel Teward -do. (n : : © 84
T 4e m o gk, Srivastava, Clerk (aMV) . 98
", Be " Om Shanker Verma .do. ( n : . 7136
- Oe " Sudhir Xumar SreClerk ( n § - T 145
x'Te " Suntl Kumar $1ngh Clerk (cB) .Y
SN 8¢ " Andl Kumar Gupta, -do- AMV) _ 178 . NPT
3Py, K.X. Shrivustava, ~do- ( CB) 179 S
'S0 " S.Ce Tripathi *d0w A{V . %87 R
o 21, " Bele Prajapa ’ =0 _ 82 o
12, " Hausila Pd, 8ingh 13TeClerk (§DC, aMy) 19 S
" 13e. M Rr.K, Gautam, Clerk?mvg 28 - . o
. 14e " Ge Lo Badpai, Clerk AMV . 205
T.» 159 =~ 8mt, Mehar Fatima, 8r, Clerk(Mv) . : 211 -
Qx ° Shri Girja Shankery (sG) -do_émv o228 .
- 1lte M N..K.‘ Shrivastava, Clerk CNB T e o
.. The following are already officlating as Sre Clerk on adhoe bagige
1, Shri Mahadeo Pal, :
n

. 2o

8o = " lausils Pd. $ingn,

N

5.

_The following are a

s
Krishna Kumay; : - i.

3 -0 Ram Tghal Tewapq, ’

4, " Sudhir Kumar;

6e th. Mehar Fatinma, .
Te Shri Gurja Shankep ( s¢)

" Pgomted to officlate as Sr, Clerk on Pay k, 330445
scale By 330-560 (KS) w,e,r, U8¢10e85 and retalned 1h their Sections/ .
Offices, ) ‘ IRt

o o o Lle hanker Verma, Glerk AMVy
3 " ‘ S.Ko Singh, Clerk (DSL/CB).. < {4 Anil Kumar CIQI,‘ AM ./
" " : 1B(.§. ghrg.vasg?vadlCl}e{rk CB. (6)n S.C, Tripa hi clerk/m. 0

| o dle ra apa T v 8 n R‘K. Gau v'\‘ -

9: " G.L, Bajpai, CierkﬁlM}/J. * ( ) autam, Clerk/aMv,

“for Dye Controller of 8

\ 1) N.K, Shrivastava, Clerk/cuy,
/ | .
A

’ NQRlYQ ’ Al&mbagh, Luckno
5‘.’)‘\1‘\\ ~c

. \a‘ |
.Copy to the follovin TY/‘;\P
Gl Dajpai Phtedde s 2 P)

/ADLS, It 13 certified that Shry -

wes appointed as Clerk in’ thig Office prior to 31,10083,

(2) The SA0 (W) /u K1y o/AMV & CB, (3)

The DCOS/CB,4C05, ETD/CNB,AC03/DSL/CB,
- 8nd ACOS/MGS & VYl, (4) The Sectio
Le

0 Incharges conéerned,’ (5) HC/Bills/
ave & Pass, (6) The varties conceruned, . B

. 1 \A\Q@Nc@@d Ql‘ .(:’t@

Ea
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NORTH BRN RAILWAY:

. -0ffice of the, Dyp'Contrdllor
- NeRallway; Alamb™<i/Lucknowe

of Stores,

0ffico Order NooB/ ; 77 ,
Dated: 3 April, ¥odg ° -
The following cmploycoes arc appoi
. Head Clerk on provisional and &
effect on Pay Rs,1400/~ P
will confer on them no claim

svaff after finalisation of the Court Casegw

- .9hrd Mahadco Pal,
n

‘ K.X, Shorm, SreClerk/aMV,
3¢ ." Ram Tahnl;Towarig §§. Clerk/amv,
4 O Sunil Kumar Singk”®'2§ow ~do= :
Y 5¢ " Om Shank~r Verma  wdoe TPP/AMV
o 6o " Sudhir Kumar «30- . =do=
Te " Sunil Kumir Singh edo- DSL/CB-1KO
8. " Anil Kumar Gupta, SDu/amMv,
9, " Kaushal Kishore  3reClerk-CB,Depot,
e " Srivastava,
106 " Suresh Chandra Sr.Clerk/AMv,
. . Tripathio K
L.AL Banwari Lal Prajapati §r,Clerk/amv,
12, Haunsla Pd. Singh §po/amMv,
13 " Girja Shankor Sonkar SreClerk/TPP/ MV,
14, Narain Kumar Sr«Clcork-ETD/CNB,
15¢ 8nt, Vcona Vohra j 8reClork/avv, :
164 Sri A.KRMalviya SreClerk (TPP)/aMV,
’4,:,.."/ L RV : .
el - ,, ;‘,"‘,)

for Dy. Controllor of

. o res,
b()/é/ﬂﬂly. Alambagh/Lucknow, /7‘
v ;3&4 '

Copy %o the following ;=

le The 8,1.0.(W)/aMV & CB-Lucknow,

2e ' The D,C.0,S$./NRly. Charbagh, Lucknows
3¢ The 4,C.0.5./DSL~CB,Lucknow,

4e. Tho A+C.0.5,/BTD~CNB, VYN & MGS.

Je¢ The  ASPS/(TER)/iMV, .

6e Tho Scction Incharges concerned,

The

Partics copccriqde

'

- §c/6p/aMv, ¢

nted to officiate as .
dhos basis with immediate ~
M. 1n Scale Rse1400-2300 CRPS?d ™is
of scniority or promotion in’ .
preference to thoso who may be considercd senior to these

o
i 4\'&‘,:.;?‘ W

Ty e aa
i

ks Siqle

wag | _

)
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W A * . .
“ §§_§§_I_22.§ - ity ze-toeer
. . r - ’ _ o
. %1 dl.gd, Twrsh ~ T4.7d./3TaqaTa
/‘t‘v 20 . Eﬂ Q.Fz Hﬁ ; do'?ﬁo/ ’ .
o 4,  * gu.qY.aaf - v syToMETR
A . 5. ° oTt ara Te - - t /7 TR
. 6. * ¥3u, Paa =t 7 A Tsrdzaran
x - 7. 1 aTaar gaTe S o« /oty gt s3TENATA
S8 A doard At = ¢/ m1aR
9. " qhA, qra§ 0 = e, e
10, * TR, aRTREIT 2+ saré @/ sTaRATa
; e * AR i e, Audsarar
. 12, -* A.q4. Pasr S LRI, JATEET
Coo 0 Tami- ssTR OTd dgdlal Y agh ?‘—grw &g 4w TRV
. B e ‘ - —--—-----—-——*--——-—-————--——-—-x---——-—-——.-———-
{1 moarisoos- 4% grem a*zr‘r‘!n TG 41 TS > wr ¥ oy~
N nT gHTM U s @AY grfea R ofyg e J =R BT s Tyt
\f o H;ngﬁ LIS R %l arte ¥Tg=Y" 311\?-1 dqé‘v Py Pgy =1 ST
- i ' | 1
A
=i~ 3T, w1 PHys-
30%0 ATHHATA /5|
3 ' }If'ﬁ - HI 4&TY~ SIST'\’ ?-‘ﬂ"*v ?0/&‘]’-1((( o -
o 121 @sras  + e« ,30 Yo,2ta arears |

P | 3: 8&Ta 3cfler /Te.g./3vaaaTy o
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| : NORTHEN RAILWAY: T

Pn

; 0ffice of the Dy. Controller of Stores,
NoRly« Alacbagh/Lucknows’

. No. 247-E S . Dated: 30-6-1988

" Tno foliowing Staff are informed to appear in the wWritten -
cuitability %est for the post of Senjor Clerk in Grade'RSs1200ﬂ2940
(rPS) at this office on 21-7-'E8 at 10,00 Hrs,. Thgy‘Should bring

gn~ir own Ren & Pencil, The answer beok will to ‘gupplied by this
office, Failure to attend the test maylisag o loese the chance for
promotlon and seniority etc, : ‘ S

3L~ ¥k C ’ - -a's-\.\ at { _ f T e e
S wuEs | 3 Designe Wuﬂwﬁﬁﬁgﬁg%&#ﬁwﬂﬁﬁw. -
} 1. @oriD.P, Pandey Qlevk Cnarba
"7 2,° Gur Bdchan Singn 0fTgeSr.(lerk T,P,P./AMV,
7. fapl Brij Nath ~ Offgo?SK/III,TAlambaghd
) 4o " Rama Nand Yadav  0ffg.Sr.Cierk T,B.P,/AMV,
o - . (Adnoc) -
. 5¢ "  S.Karmakar - =do= . Alambaghi;
' 6, "  Ran Culan Yadav -do- 40"
e " Tej Bahadur § ingh -0~ —dOm
Ba " Radhey Shyam -G O . ~do=
frié//" I'mnna Lal Seth : widwe . . =d0=
I, " - Pankaj Kuamar Psndey =30= | e e N
lla ’-‘, Bal KiSb‘bre» . E 3D S P
12, % c.X, Pandey . - " -0 A
‘ - ?-30 ", BoDo Mishra e : Do "'"3.0- .
14, K,N; Malviya S =l s
., L5, " Gulshan Lal  ° da= .
"'16, " Puttu Ial (0££geDSK/III~( Adhoc) | T
1T, " RAma Snanker  0ff3.SDC- ( Alhoc ) AManmbaghe .
13 " 1dete %gqgg@r;ﬂilvifgaSDC- [adacae Alambagho '
19, " L.N,.Sharma” 0ffge ST, CLor (A ) Viego=t
";, " Rama Shanker - 0fTg.DSK/ITI/CNB | BETB/CNBs
21, " Radney Lal 0ffas5r.Cl-rk, alampag”
, 2" J.3. Shukla OfEge/SDC . S sdo=r
4 :30 " ‘ToNo TOW‘AI‘i Offgo/SDco o A md(ﬁ"
“( 24, "  C.N, Iripathi = =do- L edoe
\ a5, 1 Jankata Prasad 0ffg.Sv, Clerk . Charvagh’
R T 7.N, shukla =qd O D R e A
il " R.v, Pandey ~ 0ffg.Sr.Clerk/D3L ' ~ Charhbagh -
‘ 28, Mond Yamin Offg:/SDC/[‘JTV - ' @,]_me&@ o
¢, "  V.N,Askhana . O0ffg,Sr,Clerk =~ = V.- Alambagh ..
), " Parasu Ram Singh  Clerk. tharbagh= - . .
A1, " Mohan Lal fficiating SrrC1prk “~r&l§m?19?”“”“"
32, " Sadnu Ram Pandey  ~dio— " , Y
27, "  L.S. Pandey 0ffg. Sr.Clerk ) Alachagh
34, "  Sohan lal ~do= e

-CODﬁd;@;av) .




AR A e S
»
(o0 3 we) :
S, NAMES Nesi.g. s-tation
B o o o o e e e e e e e e . —— - e -
8 7 .8hri Rajesh Pathanla 0ffge 5r.Clerk/DSL Caarbagh
82, "4.K,Shankhdhar --do- Alambagh
gu, " B:xvindra Kumex =) Charbagzh
9%, " 8,Zahcer a nmed Cierk - ~+do~
1., " Ram Lakhan
%?o " Chandan Sanyal Clerk TPP/AMV,
g%, " Ramoo Gupta (0= -, Vyasnnagar
$t, " Snarang Panl Pandey A A‘].et:ibagh‘
55, " V,K. Saraswatb O wGCre
a5, " §,N, Panday -Gn= =G o=
9'-{70 " Pam Asrey -JQe —Q(J"'
¢3, " parkai Kumar Srivastava ST el W ‘,J.'PP/ MV,
99, " Ravi pumar Jaxena. (O Alambagh-
400, smt o Vx;ay Laxmi Saxena -0 «dC-
101, Shri g,£. Gupta - =Vt ., . CNB-
102, " Ra‘.on Kunar Srivastava wl Do - Alamdbagh
0%, " ajey Kumer Srivastava,. e S O
104, ¥ D.E.Tewsl (O 7.2 P RV,
‘105, " D.X. Mishra, ~A0m= . Alamtads
- S0 BDULED_CASTE_CANDIDATE.
1. shri Jewhar Ial 022G, 0.0 /(Adnoo) Alanbagh,
2a U Konmta Pr gad Gffz.87r. Giove U el
37 " Manau ot o+‘ﬂf’o'}~|/ ™ l! vy na@r.
dy shyanm bundor LR ISR . Cnarbegde
5o M Jamohan Ial cdie . Alnwdsdh
e Padun Ial -G " cOhsriagy
o M Bhai Lal witdtee W A},mbdgn
an " Ram N “,t..l cr Y . .o O
Qe Mhe Ceela L WeTTR a0 u :?-gf“‘B
10" Nane o Linh (O " o GNE
11o" S. Paswan. : 3 m " vyasnagar
12" Bistambhar Dayal' . wRr>-DBK/III:- ) Alayfb_.g
15." Lal w7- Pasi el (O ~ il
140¥ g.F. Lincs (1) B, T
15" Al Aduiiard Of*b.Sr.Clerk . 4-do=~
16- gmt. Asna pumard. QG e ee@ G
17.4:rd  4anid Kumar 3G =do<
8‘3 Suk,  Indu Balza Gahlot el (e :

o o

P

i {or Dy Controller of” Storee,.

N Rly. Al"xmba(;x/Lucknow. /i

COPY

l. D.C .O S /L\'Rl"
20 .00S/DST
30 al

to

1 I
19

4o Diei/GD1Vo Be w 11

ara on

sheir dusya

RAaJ.29/6

e o

@ x< “Qw«&i’?/

Charbagh

'CH,VY,CNB, A..PS/TPP.
octxon ;rrY.ncfﬂ .
arrange to spere tnht etaft‘ i’or 'che test who

g

4\&

o

LR EP

the £ ollowing for information & Neoesaary aotiou.

They will spare the staff%‘""} '
werziny Lader ﬁb,emo‘ ' e
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P AR ey . L Q'W&-‘ R
“ - NORTHERN RATLVAY - 0"’ - |
o fice order Noe&/ /79 D ted 292-8-1988+ . R |

{

A¥ @ result of sultability test for the Post of Sr«Clerk G) .
grade ks 1200-2040 (RPS ) held in this office on 214788 ang. B
1748488, the following employees has PaSsed the tests ‘This is .
Provisional angd is subject to the decision in the court

e Shri DePes Pundey Clerk(B

2+ 8h8i cur Bachan Singh offg. SreClerk {4dhoo) TPP/‘J;t\l_viy":f ~
¥4/4 | L

3+ Shri Brij iwth «10- : [/ W Vi
4 .Sgri S Karmakur ~do- seplcC 3 ;I
" 5 Shri Rgm Gulam Yadav = odo. = ol R -
. &+ 8hri Radhey Shyun ~do- - Teh— 5 { R AST
. 7« Shri Panna” Lal” Seth =do- . n S B L
4 8+ Shri Bal Kishore ~do= " : o
<" Qe Shri CeKe Pandey -do- " o o
- 10°Shri KeNo Malvia ‘~doa o : ;
. .11l-Shri Gulshan Lai -do - v | S R
Y- 12+Shri Putty Lal Ly Offge DSK/ITI (adhoe) B . Stg g
-+ 13-Shri Rama Shanker 0ffg+ SDC/ (adhoc )/ aMy S TR
~ 14+Shri ReD» Saxeng ~d0~ «d0w | '

., 16+8hpri LeN¢Sharma OffgeSpeCley: (sdhoc )/aMy ST IR
' 16¢8Shri Rum Shankep I1 Offge DSK/TI1 (adhoo JCNB»
17+8hri Radhey Lal . - OffesSre Clerk (adnoe y/amy . -
18¢Shri J.BeShukia 0ffgs SDC (adhoc )/ amMy R L
19:Shri CoNeTripatht .gg° - ot S v
.- 20+8hri Sankata Ppg. Of fgeSre Clerk (adhoc )/¢B A .
' 2Le8hri TeN.Shukls “do- T =GO
22°Shri R.s. Pandey «d0- Adboc DSL/CcB T
33+Shri Mohde Yamiyn 0ffgeSDC (adhoe Y AMY -
 24+8hri VeNo gsthana 0ffge Sre Clerk (adnoe )/ amy . )
 25+8hri Paragy Ram Singh Offg. DScK/III (idhoc)/cBe +
 26+8hri Mohun Lgl ~d0= &5 el CY o AMY :
27+Shr¥'Sadhu Ram Pandey <do. " SEN/C/CNBe  ~ B
' r? Le8+ Pandey offge Sre Clerk (4dhoe _)/Alambagb;. v
1 Soh&n Lal 0ffge SreClepk (sdhoc )/ xMv gy

‘ | Sr+ Cler | s

: =do~ DSL {adhoc )/sMy a

7 33+Shri Shivy Kumar Mispy T Offg. ~pC (adhoe )/ aMy . - S

-. ,-<,,a4-5hr1 KeDeTriputhy go0 ° | | e
A38e8hry DvC'Srivastava OffgeSr+ Clerk (adhoe )/CB

Y 36e8hri Shiy Behari 0ffg. DSK/IIT (zdhqe Y/ amy
g 37+Shri Shiy Ran i =d0: ar’

$ 1 =Q0a (adt " )/CNBe AL Sy

38+8hri Sheetia pq. Pandey Otfg. sr. Clerk/CB (sdhog) | o

3% bhri Ayazuddin. §1 daique Offg. DSK/III/CNB. o .
40+8hri Hese Muy i¥a Offge Sy. ‘Clerk (adhoc) /gMy v
41+8hri Veerendra *Rai ~do~ « " n /BNy | J_,.D "
42+Shri S.X. Raj . ~d0- "/CB - Ay
43+8Shri Zulfigar Hussain «d0= " /CB N W')ﬂ\
44+Shri Smt. Saroj Bala Soni -doe e oo
45+Shri Kunwar Ramesh Singh «dow "/IPP/aMV.

S R




. gé- ‘Shry “M'P- Vermg Offge Sr-Clerk (Adhoe )/AMV_'.
, | by ' Srivastayy Offg. DG (Adhﬁs
. 48 Shri v. Vermg

(achoc )/ . gr‘Clefk "
s o Offg. Alhoc AMV./SreCleri. s
49. Sbri Chbotey l Singh Offgo w0 merk (Adho(:)/m CNB
Q . . Ry ‘

| g : R
52«  Shpy On Prakash Siugh Offge Sr. Clerk (Adhoc)/DSLrCB:,'-
. . : V4 ‘ do n o S

54 Shri k. nie) Offp. Sre Qepk (xdhoc )/ vy L
'jg§° Shri D'K-_éiiva%tagagOffg-Sro Clerk (adhccl/VYNf’j e
560 Shri S.p. aik Offge sp. Clerk (AdhoczlAMV .
- 57+ Shri Lalta pq. 0ffge orfg. Sr. Clerklfﬂdhoc) .My
) 58+ Shpm K. ¢. Josbi“Offg- ST Clerk (sdhoe) AL N
i 59 Shri Nlag hhmag g5 77 o =G0~ e
~ 90+ Shiy gpye Pde Singh Offge §pg ~80m 2uMy
6 Lo Shry k.oq. Saxeng M 0 erk (béhoc)/AMV -
. 62¢ gphpy 8.5+ Bajpas OffE+ ,Sre L. Tk /TPF/ iy
viw 63 Shry Kashy pg. Ofgg-"sr-merk (Adboc,‘/kmf. - =
’ L‘{ 64 Shrim_ati Neeryy Voh ~do. ~do- /(3
65+  Shry P Xe Bajpay o~do- 440 /CiB
66' Shfi Ram‘]i a ‘, -dOO -do- / GBe« o
—A 67 Shrqy ‘Ram Abhilaxy chaurasia‘-do.. ~d0~/4My , , :
68 Shry Vijas Shankep Singh ~d0a | -doménﬁfCajg S
€9+  Shpy Naveen Kema y ~dne ~Go/RSi.cp T
70«  Shpy Mohd. Yuaus I ~CO-/ My a g
71e Shrimati Kanty Komary Offg. ., Clerk (zﬁc‘,bocJICNB-_,' R
72. Smt. Shabin Suyum Sidaiang =ow  ag. /cp TR P
- 78 Spt. Ke Ne Migra Offze v, Clerk " . ~Cow/ sMy B
- T4 Sri Kalloo Khuap Cifoe op. Clsrk (aChoe Y My
75¢  Spi Samiullan ~dow 7 ~dow ury
76e 8P Nar Singh ~Cow . cedo- oy e «
77 Smte Reets VeCharan ~ol el A ot AR o
" 782 Eri Moha. Mahbogh “10- sec %.z./mr. S
79+ 8pri Mohg. Iliyas «C0.  =fiCe /MY e
80¢ gy A'Ke Snrix Sinha Clepk SOz wQ0m LRIy s
'8le  gpy Rais shmgq Offg. (Adb”oc)/CB- Py
82 - 8ry Prem Pa] Singh ™ s e0eSr Eine e -do-/'f;IvEV, L
83+ Spj RaJeSh'Pathania;.-do- =00« /DSLe
Sde .gyy A K. Shankhdhy -do~ C =Co~/aMy
85'-'$ri.ﬂavindr§ Kanap -Coe =CCe /' (B e
 \86e Sri S, Zaheer £hmag Clesk O % /CBes; . a4
Y, 87+ Spi Changup Sany, Clepk IOP /ey A A -
/88 spy %m0 Guptg - Up . Ve Lo o
89 - gpy Sharang pgyy Pandey Crep, £NY
90 Spy Vs K. Sarswayt - Clerk Y
"9l Sri s.y. Pandey : GClerk - AM° I
D2e Sri Ram hSrey o lepk Aty o - ,
93« .Spry Pankaj Kumap riv CCleds, o/My >
94 gl,‘iimR%;;i :le'umar S Xena Lok | S5
- 95+ gy 4Tl Vijaj Laxms SaxenaClerk. LIV s
96 Spy Rajen Kanmasn SriVastava N " . 18\" "J
: 97+ Spj Ajai Xupap Srivastwa i N R ,,»\Y o
98+ ' 8ri puy, Tewurs \_ " TPPogmy - 0T Lo
99  §py D-X. Mishrg - " A | - R
, . XEOxxQny . |
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L Bege o

ff'"/ Je &hri Jawahar Lal
L. 2. Shri Kemtu Pd

I1 0ffge HC (adhoc)/uMv . "~ .

3=

v Ram Nath Offge HC (adhoc )/ sMVe.

(sdhoc )/VYNe-'

Jug Mohan Lal 0ffg. Ho (Adhoc)/AMV( 'f“.ﬁ'
Boal Lal (ffge HC (adhoc)/ v ST

Me Xe: Sharma «d0=

(" SreClerk (achoc)/awv - .-
3¢ Shri Mannu Ram Offgel DSE/IIT L

L Shyam Sunder Offge #AC (&dhoc )/(B.

"9+ Shri Hari Nath R
10e Shpd Kartar Singh
1l Shri S« Pasvan,

© 0 18+« 8hrd Lalji Paei
?4¥»w,1 14+« Shri SePe Dass
o, 15¢ Shri AKe pchicar
> 16e Shrimati psha Kum
U a0 17e.8hTd andid Xumay 3
18+ Smte Indu Bala Ga
19+ Shri Rum Lakhan 0

12+ . Shri Bishambhar Dayal Offgo DSK/II}/AMV’{/} ;[A,'C."“J “;:v"_ :-. | &‘

iy, The fovoving emlore

1 Shri Rama Nand“vYa

. @s _Shri Tej Bshuadur
L f\é?f((Zhri Panka] Kumer

e 4e 8hril Brahm Iutt M
S naBe L Bhmd TeN- Tewuri

i} .
ST o
e L .
.

G TEREY Bpatiendra K

5 Ce

M «do-

-do-/GNB- " © .

-do~- /4MVe

@O

-do-" =do- /VYN

=G0~ -d0- ,

=do=- . -do~ /uMy -

1 ¢ffg- Sr-Clerk (udhoc )/aMVye
arl Offge Sr. Clerk(sdhociaMy

-do_ - 7AQ- ZAME. S

hlot -dn-- ' ~do= /AMV,i" -

ffge Sre Qlerk (Acnuc)mﬁENj(CO/?NB

es huve failed in the. teste 7 °
o N

dava Offge Sre Clerk. (sdhoc) TPP~AMV .

Singh 027g.
Pandey
lera

DSK/IIT (kdhoc) VENs.s.
S 1B L
~d0- o= /uvT

tmar Guuta Offge

N

»

B i
.

- for
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.f<1 . Copy to the followirig for information . . o

\ o

1e Sbhri Padam Lal 0£fge Ha (sdhos )/Chér\bagah.‘ - o ‘
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Dy*outroller of Stores, ) S
Al:: m‘)z‘:\g"]/ Lue 'A‘nr_,m, ) . . o | ‘

The $£0 (W) AMT-CBo
The DS /(E-ix0 , »
The fCD3/DGL-CRB, FTD-CNB, DSL-VYN_MAS.

) oo — EREN B .
ge Lrs FLeCT! fngineem (C Y/ Kampure
ngineen Y Kappur
- The AGPS/TFPwiMVs | P

“he Section Incliarges and the concerned-stases.

XA ¥ ok

Kkp | S
| Q/a ' A

-d0-/CNBe ”” ” *?“73?!ﬁhv‘

o

e

0ffg+ SDC (adboc )/ plambaghe. mmmsms s, ooy 50

Clorlc: (@R )/ CNBs - .
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ot { JAEAD QUARTERS GRADE - - h
/o s EMPLOYEE'S NAME TATHER'S/HUSBAND'S NANE ESIGNATIO
;o DEPT. IP.F. AC OUNTNO.T > NAM . X o | LN
(ﬂ«a}qv O 1785553992 | PankAd KUMAR PAiCEY JAmUNA PAND Y. SECLRY
: > - 4
- H.R. A C.C. A T.A.
S / « [ARREAR PAY | SUSPN.PAY | TOTAL PAY | g.ﬂm N.P. A \uepm. PAY HR 2 :
[
3 : OWANCE T ALTOWR.
. = ' - r ALLOWAN iy
« ‘ ATUGWANCE ALLOWANCE ‘ ALLOWANCE ALLOWANCE CODE B
‘*{,\ _ é CODE  AMOUNT | CODE  AMOONT ‘ 'CODE  AMOUNT ‘\ CODE  AMOUNT | CODE AMOUNT © .
‘ 2 [TFF VP F P F ADVANCE BI. \ INCOME TAX r THRENT T LAWN [ czss WATER eooowu ELECT }
v (&L e 104 5. l
: & l  COVERY T RECOVERY
' RECOVER €CO £COVER T RECOVERY | RECOVERY ‘
E cook, Auouwr CQUE JAMQQP{Y c,ope AMQUN CoDt AMOUNT | CODE AMOUNT{ CODE AMOUNT
R o\ L \ . L : SR
@ [TTOTHER ABVANCE T Gl b Al i OTHER DVANCE  'SOCIETY DEP. gsoélsrvt,) TCo-OP.STORE| Q@
.1 CODE  AMOUNT 8l | cOoDE AMOUNT g1+ CODE ANOUNT &l ! AN 53 ‘
|
‘ — . P e :
— * TEXPLANATIONS .- B. LAP-BALANCE LEAVE ON AVERAGE PAY B. H
——— | [ S VU S YU - o
oMUNIT 17 BILLUNIT 777 MONTH ST a8 T3 s PAGE ey
AT O PAY (EAVE DAYS|DUTY DAYS/B. LAP!B. HAP PAY (SPECIAL PAY| LEAVEPAY [PERSONAL PAY]|
122 LA 1225 l
NVEYANCE| OVER TIME [NIGHT DUTY] WASHING . MESSING | UNIFORM ‘1Nc.'£(rr'ivt" ¥ ARREAR ALLOWANCES
: 19
ALLOWANCE ALLOWANCE | __ALLOWANCE ALL '
OWAN -
T | CODE,  AMOUNY | CODE  AMOUNT ; CODE  AMOUNT | COOF Ah%um GROSS PAY
S I U N S 2 el5 1943,.17
{AN HIRELETC. [ELEC.INST| TELEPHONE | ) SeA0OU DUES - - AN
E( ‘\» LW SHGOT DR S DIET { £ois STAFF CAR
O—L;-\\% o }; ey
SOVERY CONVEYANCE ADv. BI, [FESTIAL AbV I " F AN ADV “INTG
AMOITRT| M sz' /.iaul FANADV.BI. | INT.ONADV. FTOTAL GEBUCTIONS
S Y l S | €037
1 COURT | PROF.TAX | 5 R'ss” 7 oa L ;
l} { .v .S, (N»BAN“ PAVMU\SC’. r.»g_l,_Ptv BANK NfI,P CASH
* l e 1280,c0
,N\ ELEA ON HALF AVERAGE PAY E1 "BALANCE INSTALMENTS
-~oile. et g 27 IF
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&me Py, g pemsl of “Jungor Glerksg®

4 i

MR e ager S
CLR\)"\ %.h‘t.,#q“%\a o et w ng

The wortrallar ef ‘tores
Rortlern fmilusy Are
Rarods Heouze

Siry

Ty rapka§ K umer ¥andsy, the re.:ramﬁatiom%
nost ropoctiully submite gg undor: »

1, Th t ths m;xré:a@nmtlmust; vrs mn:mnx a,‘.poims&
28 Llmlast or 3,4,:057 uader &.he TeleCel, elmmgh, l&(’knﬁ'ﬁ‘
lie was promgted to tim past of J’uniar ulm w,e.r.
12,1,1974, !¢ was selected 06 his nme was imln@ad int

f}eelamé on 4.1191977. In tm

. the seniority 11st of the Juriar ¢jerks prepsred on the

- besls of penel 4ctoq 4011,1077, 113 nm e 1fings mnziw
.1 5 o EQy 10,

i

Ze “hit e post of sentor olerk 12 recuired Lo be
£illed ir by :romotion on the bagie of suitability

test,

3. Thet for the purpere of promotisn 8o tm ws%

) Bid ewolis o Quopadnh 15500
of 8 nlor clerk, vide 1\&3“1&&& by the Deputy wmtmner of
.:toms, ‘;.ki.?---lasabs«zgh, luckngy , 34 porsons ¢ligible 2;

promotion to the post of serdge clerks were mllafﬁ .

f\ﬂ@w«d@@? W
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5

Sppear in the suitehlity test sekeuled ¢o b heda &R

403.1982, The Fepresentati.nist was alse o211e¢ to appeay
in the sa2d sustaniigey tost, 2

4, That the raresantat fondst appenred 1n the

*bove referres suttability test on 4,3,1982 arg Bas
performamos remsingd oxellent,

8,  Thet certain Personz who ¢ wers not ealled %o
®ppear in the aforesnid Pultadi ity test £1ed wett jatition
12 tho Eon'ble ligh vourt and obtatned stay arder to the
offect that the result of the Buitadility test hold op

4+3,1982 iy not be docloreq untill further orders of the
court, - |

6 Thet the representstiontst euring the pordency
of the arforessid writ Petition vus premoted to tho pont

- of senlor clerk vide order Boe E/B1 6ated 23.4,83

¥e8ofe 12,4,1583 ard since then the represenmtationis
bas al1 along Geen vorking latiammsuy on the seid m

without any oompliint tgainst hs wopk y Conduet and

integrity, Be ns move than § youprs 8atisfaotory servige
to ke credit =g sendor clerk. Yo dag alss possed %a
Training Coursa he3g Yelof B:4,85 to 10,588 et BoBs
Tgloml Tratning Scheot, Chandauss,

T Thet uttmtely wee petitien ruferred to m ove
in whieh 3tsy order wag obtadined y Va8 fiplly Mﬁm
Gfcided by tho M Gontrel Admingsttive Tritunel afvor
Sic tramsfer fyom the Tion'ble iigh court and the stay
order corifer operating sgeinnt the Esilwey Depertment /
with regord to the decl:ration of the Tesult of the

s



\M*!)!//L\R

. gselsion of tho writ petition iteelf,

8, That insteed of declaring the result of e

suitability ¢ est held om 4,3,1962 in vhich the |
pepresentstionist duly appesred o nd his perforwanes remsinel

exollen$, the Doputy ventroller of Steves , R.R,
Alanbagh, Iucknow vide office order Ro, 847 B &+%ed

308,1988 called 123 persons including tho yepressmbaticniet
His nme finds montion at &, Fo, 10 in the said orderm,

\

e That in the order dsted 30,6,1988 yeferred
%o sbove, 1t was mde clesr that faflure %o Sppesy in tie
ume to order 4%, 30,6,1968 vould loed to less
of promotion and senio-ity of %t.e post, |

104 That ¢the mimbiuty t.eﬂ vas held on
21,7.108% in vbich 121 persons am:mam ths: Npmm%ma

13t appeered, Two perzons whoss numes are mentiomed |

~in the order dsted 30,6,1968 414 not appesr in the-

stutadility test held on 21,7,1988,

1, Thet the Doputy Cortroller of Stores vide
0ff160 order no, B/172 doted 22,8,1068 published tho
result of 125 peracns, Tvwo persons =ho 414 not appese _
in the suitadility tost held on 21,7,88 (5ri LM, Eharmn
apd Fapngo fam ) h.ve also deen incluéed in the orday

@2%:4 82,5,68 and huve bo:n shovn to have passed the
suitabllity @eﬁt.

12, ?m the paes of b ove tvo persems hove b@eﬁ'
‘1llegally included in the ordor dated 22.8.& ag Shey &% -

fkeondey
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CRON et e e sudteMifty 4 ¢ on 1eTobs o The |
| miniy wentreller of stures furthap comsitted 1ldlegulity
Cirdvoluding the moames of twe other persons who vere
fot sven exlled to 5 -ur 1n the Sest vide order
et @ 30,%.88, |

B8 THet 10 the ordex et 22.2.55  the

 repre serlationtet-Tive- vuen shovm to have failed gn the
7 euttablity test hal4 on 21,7,c6,

Thet the mult:Mlsty test held on 21,7,88 4

- 8bsolutely $lyegal and without aery sutharity of Lawin

48 mch as there 18 no 1 sviggcn 15 the Rad} folsa
%o conduet anotler Sult.bility te:t, tes alpesdy o
'jmm for the posts 1n question apd
‘aunited arq undeclsred,

ite m_sum- is mn

Tt ¢ 0 Deputy vontroller of stums,“?? X. R,

: : )
Alaukagh, Lugknow £111 ¢ e bas peithep pasesd any ovder

j&foan;enmg the earlier Tuitedility tost he)a on
44341982 nor their extsi: apy legn) ma vau

4 ground
ro;» cancelling the sagm-,

16, Thet the result of the sustsbilsty sest

iéeelnred vide creder Mo, E/IT2 dateq 22

i

«£.1968 2 mleity

in $he eye of law and ts net " ndtng .a‘gamn She
rapresontationist and on ti

adyrr sely affoo

8% bas8 8 he can not Be R
ed 1n 3y  munner vhatsaver,
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1. That ovon otheretse also the Fopposertetioelet
having offictated on the post of sentor elogk F R
18,4,83 vt orcer no, £/83 ented 83.4,83 wil} o Shoned...
to bave boen cmﬁmd on the. POSE AP Bemh Lo et
in viow s - -

1 e OFOHF loy E (8,0,) Je 69 ¢ ¥
___R/31 ¢uted 5021972 , ctreulsted vige Fesd Quarter's " -

Orde? fo, 831 B/28u1y ( 1v f%0d 35,197 (Pites
=~ é%.@ﬁ)anﬁmnm’mmmwgmm,
suitabilsey tost, ‘

— _
- 1, mnmmm'mwmmrM0alm_ |
lost sthg elght ofpore 212 of the Indten Raflvay Estedlsm:
Bent Mamuel vhere/, it 1s MM L m dealeration of >_
unfitness should be mace B time provimug ¢ the 3
tine vhon Premotian, of ths ilway Servant 13 dotng f
O:naidered, ‘he¥e u extsts no loga) ung fire metepfal
for doclaring the representationist as uafit fop ‘m
o, POR ¥3 o s boen baldtng the 5414 post satisfectorigy
A Ve®of 10,4.83, | ‘ -
\( 19, Thet 1t 48 expedient in the int-vest of

B2y b2 d0clured ang the sultabiiity Qest keld on
317,88 ineluding the result rublished vide erésr o,

B/172 tated 82,5.56 mey bo dnenlareq 111egal ang
be se:.aalde, |

YOUur “oncur gy be Ploased to direct the Depyty Controlier

f@/t@fwy' e
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of G%opes , u,n, Kizmbegt, lLuckne -
of the suftodility ¢ est held on @,3.@ &n
w 831l letter mo,

e, B398 PPN SR

T namms, meros &m, L™
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The Controller of Stores ﬁn QVI
 Rorthern i Railuny, Parod g szonsa ' .
- New Delhi,

| Sj.r, Sub; sentat { oy ,_,gavi.ns-i; Order No E/172 dated
L | 220841988 - Controller of Stores,

gt ring renresen‘“ntioni st
as failed 1n &y PPty test far the pogt ob

S on 21,741988 1p the office of
the Dy Controlier of Storag,

My Representation sen*t to your honour through
E’__?dc post dated 6, 2488,

With d e Fespect, I beg to g

Refs- .

Thinit gag utzier:?
Ihv»t the applic «nt

.4.‘37 vnd gp
DCOS /Amy /L ko 10w Dy C08, 1.tgp On prrmoted
as Junior clerk op 0610478, :

'lh 't the arplic-nt yqq

_zclerk In erada Pe 230=R

23 4.198° on 'zdh C “aths, 94

bean of?iaiatim
Wi~ m:;wtv'—my ireak anpd had e
at 1t §+ 4g not underqt

ﬁs 8anlor clery

ntry {n my G.Rs
Th

ocd a8 to how I h-ve

aq funior clerk from senior ]
as se nior clerk ¢

been reverted
ark v

Or morg tb'wn 5 ya:
“eulnri sed 44 snnfor ¢
tad o any suita”llit’y toxt,

at 1 have teap te

hen T h ye of:t‘ichtad
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BEFORE THE . CENTRAL ADMINISTRATIVE.TRIBUNAL
LUCKNOW BENCH, LUCKNOW. A&

0.A.No.173 of 1989.

«

?* N | Sri Pankdj Kumar Pandey . . «+..Petitioner
| " Versus |
Union of India and others ... .0pposite Parties

- COUNTER REPLY ON BEHALF OF OPPOSITE PARTIES

I, J- a-i‘_eﬁ,rg’k NTU<ovia » son of Sri lafe Mauyi

Lal ,presently working as Aectt Pevceonvel ofpeen
in the Office of the Deputy Controller of Stores, Northern
Railway, Alambagh, Lucknow hereby solemnly state as under:-

1. That I am presently working as At Perconnel G [peen-

in the Office of the Deputy Controller of Stores, Northern
Railway, Alambagh, Lucknow and is looking after the above

mentioned case on behalf of the answering opposite parties®

and have read and understood the contents of the above
mentioned case and I am duly authorised and competent to
file this reply on behalf of the answering opposite
parties. |

2. That the contents of paragraphs 1 and 2 of the

petition are admitted.

3. That the contents of paragraph 3 of the petition are

admitted only to the extant that the petitioner was

appointed to ‘'officiate' as clerk on adhoc basis with

» effect from 12.01.1974 and the petitioner has not suffered
>0~

any injustice as he was not considered fit for promotion

’ rior to 12.01.1974.
T ST afrrd ()
yatt, Persan: Ol ur (Stores) '
30%0.’_‘3{{3_«,5-.,;';;,r;ﬁ SFAR 4. "That the contents of paragraphs 4 and 5 of the

. Rly. Alambagh Luwkts¥etition are admitted.

~

5. That the contents of paragraph 6 of the petition are
admitted only to the extant that the name of the petitioner
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(,«1 - ~——-__£7 suitability test and the result of such test shall not be
Gy ‘f(’ announced unless Sri Maurya has also been allowed to appear

Aegf'? a’ﬁiﬁ"ﬁfﬂﬁﬁfﬁ({ﬁ the test, hence no test was conducted till 21.07.1988.
gstt.' Persan- 10

803\'0 WA .
N. Rly.A\iambagh, Luckndw That the contents of paragraph 13 of the p8tition

. are denied. It is respectfully submitted that Sri H.S.

b

| was included in the panel of 04.11.1977 with effect from

30.10 1978 alongwith other employees, but his name was
placed at the bottom of the panel which is evident from the

Annexure No.-2 of the petition.

6. That the contents of paragraph 7 of the petition, as
stated, are not admitted. It is respectfully submitted that

since the. services rendered by the petitioner prior to

 empanelment dated 04.11.1977 was adhoc for all purposes,

therefore, he was not allowed seniority £from 12.01.1974.
The averment to the effect that he was appointed on
16.11.1974 is contrary to the facts on record and hence,

the same are specifically denied.

7. That the contents of paragraph 8 of the petition are
admitted."
8. That the contents of paragraphs 9, 1Q?£hd 12 of the

~petition, as stated, are not admitted. It 1is most

respectfully submitted that the petitioner was called to

appear in suitability test vide notice dated 15.02.1982.

The examination was conducted on 04.03.1982. But in the
Writ Petition No.1183 of 1982 filed by one Sri H.S.Maurya
in the Hon'ble High Court of Judicature at Allahabad,
Lucknow Bench Lucknow, the Hon'ble High Court was pleased
to order vide its order dated 16.03.1982 that Sri H.S.
Maurya shall also be permitted to participate in the said

H-ur (Stores)
ST R

Maurya was called to appear in the suitability test only on
21.07.1988 and he was neither called to appear in the test
before 21.07.1988, nor, any suitability test was held prior
to 21.07 1988 due to pendency of.litigation before Hon'ble

High Court as well as before the Central Administrative
Tribunal.

10. That the contents of paragraph 13(ii) of the
petition are admitted.
. !

11. That the contents of paragraph 14 of the petition
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are admitted. It is respectfﬁlly submitted that the Notice
No.247-E dated 15.02.1982 for the post of Senior Clerk was
quashed by the Hon'ble Central Administrative Tribunal,
‘Allahabad vide ‘judgment and order dated 14.12.1987 in T.A.
No.626 of 1987: Hari Shankar Morya versus Union of India &
others (earlier numbered as Writ Petition No.1183/82 before
Hon'ble High Court of Judicature at Allahabad, Lucknow
Bench, Lucknow). A photostat copy of the judgment and order

}f‘ passed by the Hon'ble Central Administrative Tribunal,
Allahabad dated 14.12.1987 is being annexed herewith as

}“ ' ANNEXURE No.A-1 to this reply.
12, That the contents of paragraph 15 of the petition

are denied. It is respectfully submitted that the Notice
dated 15.02 1982 stands quashed in view of the decision of
the Hon'ble Supreme Court in S.L.P.No.11488-89 dated
01.05.1989 in the case of Ram Milan Tiwari versus Union of
India and others, a copy of which has been annexed as
Annexure No.5 to the petition.

13. That thé contents of paragraph 16 of the petition,
as stated, are not admitted. It is respectfully submitted
that the petitioner was appointed to officiate as Senior
Clerk in Grade #.330-560(R.S.) with effect from 19.04.1983

; on purely temporary, local and ad hoc basis pending

w« suitability test and decisions of the pending writ
petitions, which would not confer any claim for seniority
» /)\%7 and/or promotion in future as mentioned in Office Order No.

”FO E/81 dated 23.04.1983, a true ‘copy of which is being

7 ([ % i
ST F i = Iﬁnr( “Bhnexed herewith as ANNEXURE No. A—2 to this reply.
Asstt. Persane 1 1o (Brore S)

Too \HILTIAL, HEAs .
N. Rly. Alamoagh, Lucknd# . That the contents of paragraph 17 of the petition
are denied. It is respectfully submitted that since the
promotion of the petitioner as Senior Clerk was ad hoc for

all purposes, no weightage for such promotion can be given
to the petitioner as it has been held by the Hon'ble
Central Administrative Tribunal, Allahabad in T.A.No.627(T)
of 1987: Ram Shiromani Pandey versus Union of India and
others; whose case was similar to that of the petitioner.
It is pertinent to mention that Ram Shiromani Pandey is
also an employee of this office and was in chain of ad hoc
promoﬁion. A true copy of the judgment and order of the
Hon'ble Central Administrative Tribunal, Allahabad in T.A.
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No.627/87(T) is being annexed herewith as ANNEXURE No.A-3
to this reply. '

15. That the contents of paragraph 18 of the petition
are admitted with a clarification that eventhough, the
petitioner has passed the 'Stores Training Course' a
certificate to that effect has been annexed as Annexure
No.4 to the petition, he has passed the same in the
capacity of clerk, and this course is not a substitute for

the suitability test for the post of Senior Clerk.

16. (a) That the contents of paragraph 19(a) are denied.
The Notice No.20-E dated 16.05.1985 was issued
for the selection of serving Graduate Clerk
Grade k.330-560 (RS) conducted by the General
Mahager (P), Northern Railway, New Delhi, which
was to be held on 02.06.1985 at New Delhi, and
this was not a promotion order as alleged by the
petitioner, which is evident from the Annexure

No.7 of the petition.

(b) That in reply to the contents of paragraph 19(b)
it is submitted that the promotion orders dated
15.10.1985 was in terms of the orders of the
General Manager (P), N.Railway, New Delhi dated

' 23.09.1985 in respect of those employees who
\ passed ‘the selection test conducted by the
v\%/, P, G.M.(P) on 02.06.1985 against the ‘Serving
C///q N B R4 ¢ Graduate Quota' which is evident from the
v arfymra (W) e
s ATERITIL N Annexure No.8 from the petition.
Aﬁﬁieﬂﬁiﬁ e (STeTVE g
getl. Yess™t - © o s Egs
o . \i"‘i!;“i e
Folo & baQLlﬂmkﬁéw (c) That those serving Graduate Employees, who had

N. Rly. Alaw

passed the selection test held on 02.06.1985 as
mentioned in the preceeding paragraphs 16(a) and
16(b) were appointed to officiate as Head Clerk
on ad hoc and provisional basis with effect from
13.04.1988 due to pending litigation and it was
made clear to such appointees that they will
have no claim for seniority or promotion in
preference to those who méy be considered senior
to them after the finalisation of court case/s,
the fact which is evident from the Annexure No.9

to the petition.



Since the petitioner is not in the field of
eligibility against 'Serving Graduate Quota' hence, he can
not have any grudge against the appointees who were
appointed against the said quota, who applied and qualified
for the post of Senior Clerk. The seniority position.of the

petitioner as clerk has nothing to do with the selected
serving graduates.

}/' 17. That the contents of paragraph 20 of the petition
' are denied. It is respectfully submitted that the Notice
;>< No.29-E dated 15.09.1988, a copy of which is being annexed

as Annxeure No.9 to the petition, is for the depositing of
'Security Money' for promotion to the post of DSK-III Grade
Rs.1400-2300 on ad hoc basis only and not for the post of
Senior Clerk Grade k.1200-2040 (RPS).

18. That the contents of paragraph 21 of the petition
are denied. It is respectfully submitted that the Notice
No.247-E dated 15.02.1982 stands quashed in view of the
decision of the Hon'ble Central Administrative Tribunal in
T.A.N0.626/87(T), a true copy of this decision is being
annexed as ANNEXURE No.A-l to this reply.

It is further submitted that the petitioner was
called to appear in the suitability test for the post of

' Senior Clerk Grade B.1200-2040 (RPS) vide Notice No.247-E
) o e * . .
/D.iQ_vgo dated 30.06.1988 and he had appeared in the said test for
T Shrard (ngs own prospects.

r0ne Y R (Stores) .

o VoS T, GEF 19, That the contents of paragraphs 22 and 23 of the
Rly. Alambagh, Lucknaw . . . . . . . .

. petition are admitted. It is submitted that the petitioner
appeared in the suitability test held on 21.07.1988 for the
post of Senior Clerk Grade £.1200-2040, but was declared
failed vide Office Order No.E/172 dated 22.08.88 (a copy of
which has been annexed as Annexure No.1l2 to the petition
and was reverted to his substantive'post of Clerk Grade

Bs.950-1500 (RPS) alongwith other employee who had failed in
“the said test except one candidate belonging to the
' Scheduled Caste category vide Office Order No.E/192 dated
.20.09.1988 (a copy of which has been annexed as Annexure
No.l to the petition).

20. That the contents of paragraph 24 are denied. It is




-
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respectfully submitted that Sri Padam Lal, who was
officiating as Head Clerk Grade k.1400-2300 on ad hoc basis
was reverted from the post ‘of Head Clerk, but was allowed
to work as Senior Clerk Grade £.1200-2040 (RPS) for 'in
service training' for 6 months as he belonged to the
Scheduled Caste community. Sri Padam Lal died on 31.12.88.

| 21.  That in reply to the contents of paragraph 25 it is

) most respectfully submitted that the order dated 20.09.1988

}( | | was implemented with immediate effect and with the issuance
_ of the said order, the petitioner stood reverted. The
;ﬂi copies of the said order were given to the different
incharges. The documents mentioned by the petitioner in the

paragraph under reply are authentic only for payment and

issue of pass and in case of any doubt, the reiiance is

being placed on the basic document i.e., the order dated

20.09.88. No employee can be allowed to continue to work on

a post for which he has been declared unsuccessful after

reversion order has been issued. The petitioner can not

claim benefit for the period which he worked in an ad hoc

capacity. The result of the suitability test held on

‘ 04.03.1982 in persuance of Notice dated 15.02.1982 stands
") PR -\5—/

f7u~c7,f%n quashed as explained earlier.

B sis S (1) _ |
Smﬂpeﬁﬁf"'Vﬁmr(Suy&g. That the contents of paragraph 26 of the petition

{
o b T S : . . .

To e, i ~‘*7:j\5ﬁ”need no comment from the answerin opposite parties.
. Rly. Alambagh, Lucknaw -

\ . 23, That in reply to the contents of paragraphs 27 and
‘\5/ 28 it is most respectfully submitted that the Controller of
Stores, New Delhi as well as the petitioner have already

been informed vide this office letters No.247-E dated

01.11.88 and 24.09.88 on his appeal dated 06.09.88

addressed to the Controller of Stores, Northern Railway,

Baroda House, New Delhi,.a copy of which was endorsed to

this  office. True copies of the said letters are being

annexed as ANNEXURE No.A-4 and ANNEXURE No.A-5 to this
reply.

. 24, That the contents of paragraph 29 as stated, are

" denied. , It is respectfully submitted that only those
employees, who had passed the suitability test, were
promoted to the post of Senior Clerk Grade Bs.1200-2040.

25. That in view of the submissions already made, the



contents of paragraph 30 stands replied.

26. That in view of the decision of the Hon'ble Central
Administrative Tribunal, Allahabad dated 14.12.87 in T.A.No
627/87(T), the period of officiation on ad hoc basis can
not be counted as a regular one and the petitioner can not

claim any benefit for such officiation. Para 31 is denied.

27. That -in view of the submissions already made in the
paragraph 13 of this reply, the contents of paragraph 32

of the petition are denied.

28. That the contents of paragraph 33 of the petition
are denied. It is most respectfully submitted that the name
of Sri Lalta Prasad, who was senior, was to be included,
but it was not done due to oversight. Later on, Sri Lalta
Prasad was called to appear in the suitability test held on
21.07.88 vide Notice No.247-E/1 dated 16.07.88, a copy of
which is being annexed as ANNEXURE No.A-6. Sri Lalta Prasad
was subsequently declared selected in the said test.

29. That in view of the submissions already made in the
paragraph 12 of this reply, the contents of paragraph 34 of

the petitioﬁ are not admitted.
(/’ - 'd L_..—-\_/,c =

I'>-¢ -,
SgE wTfen axfyaed (o)
Lucknow Dated: Asstt. e ””“5’””-w()hn?$
(T8 L. G So o vas; STIEACE: &
N. Rly. Alambugh Lucknaa
VERIFICATION
I, Jeadide (wrasn rpresently

working as Aez RQWS@MNM&\@fFQ&x’.,in the Office
of Deputy Controller of Stores, Northern Railway,
Alambagh, Lucknow, hereby verify that the contents
of paragraph 1 are true to my personal knowledge and
those of paragraphs 2 to 29 are based on record and
. the same are believed to be true. That no part of

this reply-is false and nothing material has been -

concealed.
(.
> - ‘4 o
| Awm sifes a *%m?‘}{w)
Lucknow Dated: 8Lt o Stores)

1258 b, Go  Fo s L
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Depurtment of tho Northern ilallvay at Luchknow, Various
typea of pressures were broucht by t95pondent$ 3 to 1l t¢
get their nameé included in the prumotee quota panel of
cluss IV'ompioyees which wus chnounced on 4;11;1977.
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. promotee :
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issuo of{a writ in tho niture.of certiorari quashing

Annexures ‘11, '111* and 'IV! to the writ pctition

aftsr suwioning the records in oricinal frum resp.ncents

- ——————— e+
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Railtoys huve full powers to maﬂe rales with rocara te
- Railuay scrvents in Cr0u§ C & U uacer their wntrol
provided ihey vre not inconsistent with ony mude Ly the
baorioent or the idnistry oi wilways, Under this pora,
therefore, occourdine tu the ruspiendents the General
Manager wus‘fully'cowpetehf @o relex or modify the rules
regording recruitmont eng tréiniﬁg of class 144 & 1V
- ostaff ond thot tals also glves them competency to frume
~rules with retrospective effect, Tho peint thut hos'bccn
1ffaiscd in this pctitdon 1S-£hdt & punel which was foruwcd
E on 4.11.1977 and which vwos consunod on b.ll.l@?? was
inter‘ured witn in 1980 when the life of the penel both
$ Aairzwy been enecd d comoamedid 2
on avcount of itsI e«ﬁaust&on 0! even if we tule the
life s two years,had oxhdusted. it is not a question o7

. @
any’ power Leing exercised to wake 3 new rule. The rul

K

&/"R !
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in regurd to tho 1life of the penel or in rucord to
modificition of ponel has not Lien chonced Ly the Lenexol

‘cmv/&taw' LY 3&1:/107
t'anager. What has been donu is that o agednet th'(rules

CL Lhawn
without ¢ny moedificatlon hoving been cone, or vithout ony

new rule hoving Leen~2ﬁunciated 8- panel which hed expired
— - wWas 1ntcrfmrcd with and now nomes were adsed in the panel,
) | we du nut ggree to the coqtention ralsed Ly the lburﬂéd
j{\ ; ~ @unsel for the responucnts that this adcition of nemes
in un exticusted panel_wq5~1n tarms of any revised rules
that wero nade Ly the (en-ral funager. ho such rules hove
bcen broucht to our notice by the learncd counsel ner
.any such nocificution hus becn snOuu to us, Th2? punely
8ro noruwlly drown for the size.as acvertissd bbth for
rcuerved Lum’UﬂltiuS and othoru. In édagﬁggs;fi;éhh o

alguncid LhtMSclVUﬁ {10 ¢ (¢ cticudor examdnation anag it

5

Lecues necovsary to geclard o péncl e ore the supg lew
ll
wontory vxeminutions ¢re held,only & provitiunal pencl

is ‘I ucd, This ic not the pesition in thic cose, after

s &,aoﬁ'

the penel hua{Lucn approved it js publicned and notitied, -
In reg.. o to sivndient of @ ponel the orders issucd Ly
. the .cilioy FGird by thedr Jotter o, EnGC 167 Bis 1/47,
dated £,2,196C hove not Leen superseded. This lay down
thet & fendl once apriroved clula not noraclly ke c_nccllod
27§'or amended and ii after formution of ¢ panel und its\
ﬁfﬁ?epprOle any pIuCCderlirte(ulurlty or obh«;fcézééts
Ot ere iound onu iU is con&iderea.nuéessaxy tc wancal er
- eiend it this has to be cone éitex obicining the opprOVal
| Sr lie nuxt higoer authurity thun the porson «ho opproved
' thc periol, banels ere norwslly modifled cnly ior clerical
| w;state; over ;ignt or uuministrotiée erroy, Raisyay
Loard's letter No, EHC)1=T) MAL-106, deted 1£,12,1971

which luys down life of the punel hus alsc not been




- incluced in tne

1S

-’473-

médified. The Eurrehcy of a panel starts from the date
7 its approvol and it remsins currant-for 8 period of
two years or till oxhdusted whxchaver is eurliyx. it is
10r this rouson thut any rcpxuaentations ag.iinst the
punel ure olluwed Lo Le iade vithin two nonths §I the
puklicition, Such belng the Pusition inracerd to the
rules on the sueudient and life oy pJnel $ theio uuing
no order shuws t¢ us which has modiilod the rules on the
dmendmont’of panels or hds authorised un omenowent ¢f o
non~cxis tunt pancl i, after tho life of the panol hus
explrcd, ML reject the ccntcntzon reised by the Lsio.nud
counszel ior the ruspunucnts that die \Lnurnl

b Pr B R TNRY /t’u A‘?}’([/

| L& s
chance or moolfy tau-;u&rs and, theretore, he couls o
/e“, ;‘

.undsr the mJL4 en rules anend he Pl atter ik sure

LWGNagEr eon

" had €xiiuystod,

e Wr attontion has. alsa baen drovm to an offic.

Urder Mo £/2u dated 22,1,1962 wbkich hos been annexed as

hnuuxurc Lt tao rejoinder affidsvit filed Ly the

s

potitioncer, This lotteyr is sued by the veputy COntruller
¢ stores, shows thut the enployecs wnose NUIKEs were
included in the [ancl ot clegkn 4ecldrvd on 4,11,1%77
iiighhbu 011 cible dor proforme {ixation as they vie re

promot ed after thuldr cuo. s woro sonéidrrcd énd names
Puncl 3s 4 resdlt of thn speciul regucst
wade Ly the Un;on and not due to administrative error,

If this was the position the vires of tha Cenerul sidnacer

swendlnge the penel wiich ud ;10 administrative error can

6180 not ke accepted, The seleqtidn ivard had finalised

a pantl and the sume was approved by the orpetont
authority and ancounced oa 4011,1977, Tix: fact thot tnerg
Wig no ddmdnistrative error in the formétion o1 this

panel will o tu Indicote that there were soiv extraneous
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influence which wers workintfbehknd the scenc and vhich
ultinqtoly resultod in the Cencrol Nanayer yielding

to tho speciul. cqquest mode by the Union,

[y

G In the af:ice. it filed by xthunucnt no, 10
it hos been vteted th.ot if tiw penel nod inhertnt lecuns
or lrregulurity it could Le soeged, wodkiics or
cenculled, it huS surther boen seid thot in the present
case. the puﬂCl vi.s not drown according to pore 216(h)
of the Incia. Hellwey E4t~kll<hncwt vunuel end @ lare
puuler utvsenlurb dlUtht succesuful cuudi;ut;u'uzrc
overloclods Var» a16{h) of the indien Rafleay Fetotlishe
nent Lasnual in obout the aryeneenent of thc NGrES of
solected congas.-tes which ig to te dene in &C.OTSNCE
it sgnioritya cxcert for thoge who cre Jeclared out—
glofdine il b Ty rleced ot the TOp o‘ tho list, @9
had o“mn:nfd whic snxccnidn proceadings to satls{y
0urschcs-u cut the fact that fhe scnices were actudlly
. § eceel y . .
lumt OUT L fminn fatio 21G(h) had not Leen tolloved, ve,
howevel, - v Lold that thé seluoction prececdings ore
pot SNy Gl OV i1-lle uhile it hos beea contendcd‘
Ly uhe pcz;tiun;r shiet trney ere not beinc co 11Loratclyi
Lroucit 1 {ore the Vrikbunel o evoid_the fzcts teing
pluces Cor LCLly. shotever may bv The . &itu-tion the fact
giut Lhe Inopuencials have hvt Leen atle te prove thedr
:CQ&O valt o oaainst chon ond ve do pot Sored tict

1

HondOrs i I Lotuelly loft cut kecuuse i{ thet would hev

~Ycen cG LG eltier woule heve peen veitated faodicteldy

f{cn the y:\liczticn o1 the panel ond not after ¢
lone tince forhaps if st was 5o the soministreticn vouil
nave ulSu t.len stips o nudliéy or concel the thLllwitﬁ
iis currchcys fher fore, the ples tulen th.t geniors w&1

1 £t sut ,though thiey weIv uqcccss{pl,hechuse cf the
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LY g. - ! | ."l"t " . /

“Pembs b
,0“ 28.1.1960 the Leputy Luntrollor o1 atoxns, mromb,gm, ,

&
Lucknow regusst to increase the ponel frem Au to £C

1

had beon rejecteds | . !

,  Te | " The xoaxonu;nta hava rclied on Lo case if \

s Lamesh Ch;nd‘MJLik v, anwnmgjugn‘}a qnu_ggxgag; (a.L.J. 3
iy { 1987 (2) GaT €01)s In this cest the Cuttack .iench of

this Tribunsl had hele Lhdt b6 applxcant Lould not’be (-
made to suf:or. for mistuke' ot tho Departuents As Nes becn

potntad out oLove it has beoen aduitted by the ru,p?nduutg i

1

that thers was no saministyative error ond he inclusion z
of the noae vias dene o the request vi e Union.Tperefore.
lt cannot be suld thal. the puu»s Gag oLaded LeCuLust

there vosd o mi:iJLe nede by the beparticut, No neteril
hos dl&o L‘““ broucht befoge us Lo sup, 01d th$a vicw,

ho Ldn '\;nl‘; ‘4““‘:' toL L.lr..' :;J'--L'l..; 3G "..,HJ.‘.‘, Coa hd «.X(: Lx..Gd
: hbt in lceping

‘ : ' by the Concrel vunagei wige oxlitrory o
<< with the principluy of netucal justice, 10 QUUTE LG juiuin
H

Ly he ds tree, s gtilld

not whioliy frec, llo ie not Lo innovate ot pleosurd,
' S .
I is not v Rnicht brrgnt rosming ot will in persuit of his
R N A:~:—;'-”“_L;:-'. ) . . . 5 )

fore em T own 1deo of beuuty or of gocdness,

A Coprdazs,Js “it Jud o, cwven
; , . v
{

+ iu L0 uraw his

¢ AL insplretien from consecrated | rincaples, e i not to
bt %
e yield to Spuamudéc sentiment, to vague <nd Unregulated

" ‘w:: b@”OVUlQﬂLU. ‘1“ 1.) t‘) UXC (ol‘_.Lf .'J JJCLULlUl\ mio!.‘l'):d by

wxf4gw~f“' trad;t;un. h~thod140d by analo Ly, disciplined by system,
- and subordinutad to the pllnbip»l neccuasdey 04 ordcr

in the soc101 1ito®, Ther: coulu e nuch;ng botter to
$

_ s;&ﬁ i erurd to the exercise of poicrs by those,who ﬁ'-

have to JUJ(Q Oﬂ dosue vivuiiit Lefore then, we fael thot

- et e

i the Gen.ral Monucer had over stopped the principles

—— e
—.
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e 10 le

. dnuncloted ond thu ponel could not be aiended Ly him

at thut lete stuce,

8, in B,L, Vith and others wv. pqionﬁof ingis and

othurs (1984 (1) SeLJRe 99) a Division bench of the

. S '., ,&’
Delhi High Lourt had held thot it u@‘i& sortlod thot

vhen m.terial shows the dCCISLUn to have been mede in ‘
total disregexd of oll relevent cunsiderstiuas and on

jf non~Lx14tinx or irrelcVunt basls, e deeision con enly

P €5

be¢ cescribed as arbitrery ¢nd it vill fullZ%x nrtacle

ed W

14 of the Coastitution, It wos furthor obu.rved that 1o
a positivistic point of viow, oyuality iv cntitiwtiic tu
arbitrogtness und equality ond erbitierinecs Cie sworn

envuies 4 one belonys to the rule of low while e other

to the whii and cuprlce of an sbsclule soncrch, These.use,

the sctiun of the Cepera! Mane er inm on..uing the peacl

siter it hud elready exhoustea cin hest e o g bs

e s

. 4
arl itrery vnd not in gccordence vl riles o, thersfore,

it has to be set uslde,
G : dn leclstration (Uaie) w0, 314 o3 19¢7, Lugush
cFrased Choubey ve Undun of inude & others, in jara 7

wa hud said so

4;‘?7 //L\

Mhe tovermnumenteresponacnts hiove wdisltted that
they included the nure 0i respuncent n0.3 in the
puncl declured on 7,4,1962 on 22,2,19u after
the iailuay booxd ¢ave then ins tructiens to
enlor 0 the punel and Lo include the nuame of
‘,,rGSpOndent 10,3 as e had Quulaiivd dn the
selection held dn 1981, but =ould not be
empenelied because he was not senwor "nouch,
Since no penel exieted sfter the iponel of
Te4,1932 ot exnousied, there was nothiing
which should hive Leen enlurced snd the order
cdven by the [ailway Loard by thelr lstier no,
L{NC)/1/83/F1/45 /i Ik, duted 30,1.198 was as
s metter of fact en ineffective order and could

o amn et pm——

P s P . . ot e a4 e —————
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not be enforced, In this lettor the iailway
board have taken tho plea thot in 1651 LLw
administration did not take into ucoount one
pest of Hindi SUpcrintcndeﬁt in the grade of
k. 700-900 created in DLW and the coascquent
vaconcy on account of the sume in tha'cutogory
of Hinal nesistent Crode 1, They voeve furtner
suld thut the post wes to te {illed by o direct
recruit corlier and after sometime when the
boqrd decided thut it should have been filled
by promotion, thoy heve token ecticn to {ill
it up ac ¢ rcgular measure and this vas
contrary justificstion civen by LLW, There is
no doubt that the 'pos"cwas sanctioned in 1681
but on the Covernuenterecpendenls® oai over.ant
this jost fell in the quota 4 dircct yecruit-
aent end 1t wes only on 29,5,1602 thot the
bouord took a decision to fill it up by promo-
tion, Thus ot the tiwe vhen this post was
decl:red to be filied by pfcmo;ion, tue panel,
45 & result of tho selections held in 151, hic
Celreedy keen7yinnliéed snd perheps also
| exhiusteds The blame,.thcrefurc, tor not count-
in¢ this vaceney ceculd rot hive beea tarcan oa
the sheuldors of OLE by the wwiluay ioard, The
J fuct rewsinod thet the penoi wus 1inelised on
'(j 7.4,1982 aid st that tine the pest i lidndi

Sy Lupcrintwendent wes @ ghrect recrultizont pest

) _ ond it would not have crestecu a consequential
. vetincy which eould have buen included in -the

S e totsl number of posts to be 1il)led vHle formsing
S Ctow o the punel as o result of 1061 colocticn,

Ther:fore, we are not ccavineed that the order:
}“‘j gi.pn by the hailuay board were based on

0 Lurreect focts and thot they vure act in
vicletion of the existine rules on the fermo-
tiun of panels, Such an crder is, theiciore,
liakie to Lo éet 6side as this riay sffect the
promotion prbspects of the pctiticners, éend
thus‘inclusion'of the resvondent no,3 in the
ponel Ly enlorying it conuot Lo sustuined,

10, un the above considerctions ve allow the

e —
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%N
S,
e h
s ) .
p L =112 e
y ~ petition, The crders issue he réspondents on
e ;o o T
/. 154341960, 18,3,1980 ond (15, 2.198@_ whichi have been
challonr,ed by ithe pot.;tioner. are quas%d. Em petitioney
Y -will Le furticr eligible for Loinc uonsidcrod for the
- f post of Sr, Clurk in accordance vith thurr ccniority

position which snould Le pregered 4n” torms of pura ég__

-of the Indien Hdiluay aotablisnnont Manual,

The parties
. dre left to hear thedy oun c_psts>/. | |

' P‘ %
Foll . —_
e U 5!:’4 ! . '
R\ W §’¥
Vicc=Chedrnmon, { ' - Momber (A),
DQtC(H 'L'G(,\hlnr / 'l":‘\’,‘j,o '
PG, Tl T
/Efre. {

AT FR
| ’ )CC[‘(
| | Cermral Fdminigirative i ribunab’
I\“n& s.l
¢ } |
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o BEFORE THE CENTRAL ADMiNISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW. ‘

O0.A.No.173/89(L)

Sri Pankaj Kumar Pandey ....Petitioner

Versus

Union of India and others ....0Opposite Parties

ANNEXURE No.A-"),

. ® o o0 .P.T.o..-
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" otfice OF

e aponoted emplo ee;s"‘"fn Grade Ra
e under=noted emp cylerk,w.e'.fmm

to officiaie 2s sr:
noted againat each”

| ' ’
-
;

1260%400 (Rg) ATe.
19.?.‘83.gor 3 routke, oF
in Grade-Rq.330-560 RS)'purely tenprury.

(Rg) nre agpointed
“on pay
1

‘v toat and~deciaion of -
1oo8l and echoc bagid pending. qujitabgi{vwlati?n o emiority
writ Petitiongs TS Winﬂﬁlg;e cgrnorcg)rt'iorfs ave been made in
card gromptiong‘ig fuﬂgfe..‘ : oBLomE e, .
| !é%e'aemﬁg;e‘?' Eaiinci S "~ Place of Pay. .
Se Oe - S0, fom : . L | . . B .
. L working. . . .
‘ ’ TS ‘ “T?§7%§v. - 380/-(R%.366/~ +147—§
3, sri Gurbachan gingn A 35 SRtV Ke/a g
. " gqadhoo Ram ~jo- 7 e e T
. " 3Brij Vatn - AV [Depot 3 Ra.334/- +16/-
. Rama Nand Yadav TPR/MMV 350/ =\Ra324/- 2 %
‘Fporan Meqi - (9.C.) ANV 0

W
» Bucchg Lal: ETD/CNB - 330/-{Ra. - Aol

, Rgm%?@l ag, Yad?v : A %%gzmt %gg?-ﬁﬁg.E‘SO/ - '+ 10/ -
ei Bahe ' 0 - | .

| %:&ﬁgyl§%§§ms ne AMV/Degot. %ggé- %f,%ggé-.1-28§-) -
Panna Lal Seth - " " -\R3, -+ "g '

 cawener ﬁax-n(q.c.) " " }535%//- %a.sz}é//- :5%6//-)-
ma.shanker - _ Ow -\Rg, -
Pankaj-Kumar Pandey -40- 330/~{Re, 314/~ + 18Y-)

o e do= % 30/=(R2,290/~ + 40/-)
300 Vaaeh Cigtores” 330/ -'84,290/ 440/
TN, Valviy BV /stores 330/ -(Ra, 200/~ +40/-)
Ramka Pg Sk ~o- 0'/-t'ﬁﬁ. 6/--\. 10,/.-
Solshan Loy Jo- v 330/-(Re,290) - 440
Fi ) et o B0k |
R.D. saaner CB/Depot, 340/.(3 H40/-
Ré’m.a?xena AMV/DGPOt 350/- R?.326/- + 14/_)

ton ilan Tewary .- D3L/CB, 350/~ §4334/- +16/-
shiguRan g0y BT/ Depot 3307 (R""334/- +16/-
gy Belax ) HWDepot 33077 e 0278/~ 452/
Sagdion Eie - g fleRet 530/7(p oo
Rana ara.dsSTivagtava B/Depot 330/~ %278/~ +52/-)
oo Shanker 1y (Ry + 10/
;gog Singh / +46/-;) .

Shya dbar 5ingy +16/-1

Ragﬁm Stnder (SC ) -+ 5‘2/_,

Inne 2o l2L Yaday - - +52/ .-

SR8 Bahadur onyi, . 440/

vty Tet.«'arl _ “+40/ -
PN gnonaiPetht, + 40/2)
e g3l (5.0 i
‘Na ¢ : -
" R.g, :gguna + 10/«)
Mohg Yagggy j*ls/-g
P S thana Ra.3347. 110"
- am La] ) ( o ) O/- +10/‘-)
ﬁ.N.“Trivedi S.C,) -, 169)
aras Ranp Yingh 54290/ +40/£;‘)
+52/§
+14/-)
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Name

»Y

sri Kiahey Lal

| -'Pla .'
wor?cﬁ%.ﬂB?Depot 3507—(Rq. ’78/-4-—2/ )

47. Mchan Lal \mve«' MV /Depot  R&.330/-(Rs.314/= +16/- ;
v48, " L.3. D niey AMV/Depot Rg.ﬁO/ R& ,290/="#40/=).
4 %i" Frei Il (_s.c.) AMV/Depot R¥.330/- R, 290/~ 4. 40/—);. .
50 " S¢han. I8l ‘ . «d o= -~ Ra, 330/" R, 290/"+ 40/-) i
51,. " Caspiro Pal Singh TPP/AMV  Ra,330/- Ra,308/=~ + 22/-) - .
5% ! Kuilash Pandey VYN Bg\330/=. P
53 " R%m Fal K s.c.) AMV . R4.320/~-(Ra,314/~ +16/=) ..
54, " Rofkha Ram - "AMVDepot R4.330/-(RE.290/~ +407=). . -
55. " Sh v Kumar Migra -I -do= o R&.330/- Ry ,284/~ +46)=)
560 " K.D. Cripdgiri o <do= . R&.330/- Re.284/-‘:+ 45/—% |
57, " D.C.srivegqteva— .~ CB/Depot. R, 330/-(R&.288/- + 46/=) . TT-
58, " N.E. gharpa : EMB"‘D)  Rg.330/-(Ra,284/~ +’46/-§‘
59.qmt . Fehar Fatima MMV /Depot R§.330/- R%.288/- +46/-
6 omm H.N. Rem .. . gs.c.g AV /Depot o« R 4330/~(R¥, ~do- )
61, rtar gingh” . (3.C.)  CHB "R#4330/-(Rg, =do- ) -
62, " <atr aghan’ Pegwan(s.c. - VYN . R3,330/~(Ra. "dO"
63, " Dighamohar Dayal(s.C. AMV /Depot Ra.330/-(R4.,
64. " Lal ji Pasi (s.c. Ni1V/Depot R¥,330/-{R=, 296/" *34/
65. " shiv. Behari . .. AV /Depot  RA.330/= qu.284/- + 46/-)
66, " <Shiv-Ram - - § g%'nﬁ-?f/napgt Ry .330/=(Re3’ =do= ) -
67‘ " C’irja Shanker"-f V "‘?‘1/44 Rq 03301" (Rq’278/- +52/
.68, " M madeo fal . TPRhAMV ©  Ra,330/-(Rs 2296/~ + 34/~
69. " .2 Daja: m/penotw, .330/- R&.278/~ + 52/-
70, " -Adhilfari (5.Cs Y - mpp/ AN, Pso_")’O -(Ra, =do- )
71, "= Pc.nﬂh'wan “Pandit(s.C. ) CB/D°pot.‘ R&.3%0/-(Rg.  =do-
72. " Mond.sajid . . .. HRY/Deyet Ps. 50/-{Rs,  -do-
73, Y Asizuddih giddlque © CNB _R4.5%0/-(r4, =—do-
0, s Ma2urya: . 'A,'N/Depot Rs.330/ Ra, ~do-
5. N A.n. Malvwa E *nv/Dapot Pq,330/ Ras =do-
for i; Controller of st?é'i‘éé‘\,f%.’" .
.Rly.,Alambagh Tyucknow. - o
Copy forvardea to /

“1afbagh,Iuckn W, .-

1. g.A0 2 g/N Riy.,

2, 3.A4.0. /N‘“ly. "Charbagh ,ucknow,

%. D.C.:0.5 ly. ,dharbagh Lucknow.

40 A‘Coo O/DTB CNB. . ‘

5. A.C.0.9./VYN - (6) A.C.0.s. /DsL/CB..Lucknow.
- T. 4.C.0.S /T.P.P , AT FLuckfoN. - ,

8. H.C ,/Billq,AMV/Char e oY

90 P -
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHAEAD.
WAL AT EYTS
Registraticn (T.A,) Ro«627 of 1987
Ram SiFomani Pandey ; another tose Petltioner—hpplic&
Versus

Union of Iniiea & others ®eecsae Responcente.,

LA RS 2 R T TN

Hon'ble &. gahcer Hasan, v.c.
Hon'ble Afay Johri, A.m.

(Deliveied by Hon. Ajay Johrd, A.M.)

Writ Petition No.1027 of 1982, rug Liromang
Pandey & another Ve Union of 1ndis ¢ Othere, has beep
reccived op transfer from the High Court of Jucdicature
&t Allahabag, Lucknow Keneh. boacknag nnier Section 2¢
of the Adninistrative Tritunale Act X1I1 of 1985, Ipn
this writ pPctition the order categ 28.1.1982 patsed by
regponsent n0.2 determining the sendority of the
petitioners vis-a-vié'the fespondents 5 to i1g (privete
respondébts) anc the ordcr Cated 1€.2,1952 rcjecting the
petitioners! repzcsentations acainst the orcer 0f 2Be41.E

énd another order dategd 15.2.1982 calling persons to

. appear 4n the suftabilicy test for the post of gp, Clerk

have b:en ¢hallengeds The Pctitioners' case ds that
the petitioner NOel w3t pramoted to the post of Clerk
On 8¢ hoc basie 4p beptenter, 1072 ana since ther hc hae
becn cantinuously vorkinc on thise PCste He war rcgularis
in 1977 by a sclection in which he along vith others
8prearesd ans cuclitied anc ht wee put on the panel
ar.nounced on (.11.1977. In the case of petitioner no.?

3

he wae pramoted in Decemier,1974 as a Elerk an: wes alsc
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regulatlsed in the pan?l of 441341977 The private
re5pondents wWére pramoted to the post of Clérk from the
post of Khzllasi long after the promotions of the
petitioners, Retpondeht nose § to 10 vere pramoted 4n
Rovember, 1977 while respondents 11 to 18 on 18.3.,1920,
Thzee privete rceponéents had alto becen czlled to epneg

}r” in the eclection tels iﬁ 1577 and were declare~ cucéesz

“1/ ' ful, at a result of which their nanes were also include
SN ‘

in the pancl announced on 4¢1141977. The Govermnnent-

res)oncente, however, have pot hel? any test carlier to

1977. though the petiticner nosl wes Put tc officiate

in 1972 anc the petitioner no.2 $n 1974. Ey the liapugne

order 6sted 2€.1.1222 rezponicnts 5 to 18 were mace cen:

to petitioners noss 1 and 2. Feeling aggricved by the

aforesaié riougn-d ordeg they reprcsented on 16.12.1922

for the correctdon, of the seriority list,but their -

reprecentetions were re_,gcuv. Trercelter resroncents

S to 1€ huve heen called tc aprecar &n the suivarility

test for pramotion to the POt of Ere. Clerk on 4.3.19&2,

while the petitioners have not been called, though they

.
Aﬁk‘ " claimed themselves to be genior to the privatc respon-

dents 5 to 18. hccording to the petitioners thc post of

Ere Clern ic a non-telectlion pu‘t arid the percone cenior

in service have & prefereniﬁa) right to ke considcred

~for ptan;tior.-The cledr cf renlority ty the petiticncers

i on.tht crounds that they were prawotec long bcfore

the prcm ticn cf priv;te rcspons ents S to 16s Uncer
pera 302 of the Incien ke liwey Letalliehient Manucl
seniority fhoulé ke cetemined with refcreice to the
date of pramotion,but the Government-reepondents ignored

thie critarias. They have, thercfore, prayed for the
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dmpugnead order Adated 28.1.1982 and tho orders dsted

1842,1982 ana 15.2,1982 (Annexures 3¢, ‘11' & 21X ¢

the writ petition), end for the frsue of & mandanus
camanding the arswrtjng rerx ondents to determine the

Senlority of the pctitioners vit-g-vie reepondente § to

18 4in eccordance with the Frovisione containec in para
302 of the Inagap Railuay Eestal 11shwent Manugl and to
coneider the prtitioners and to allo* thiom to Eprear 4n

the suitalility tert for ~ramstion of £re Clerke.,

2, | According to tnhe tcspondent N0el the Eenjory-
©of all the 53 employees, vho haa been finally brou~ht on
the panel declareq On 4¢1141977 hae be p maintainee i A

Office Urder Noe E/20, cateq 284141982 anc tphe Perseone
called to appear 4in the suitakility tcst for promoticn
Oof Sre Clerk were ROt junior to the Petitioncres The

prawotion of petitioner no,} made in Septemrer, 1077 vae
@ temporary ad hoc 8rrangement and the Petiticner neo,.2

war made §in Decembcr.1974. Both the petitionere contin
to work on &g

le

hoc bcsis &nd were allowed to drav dncre-

ments, According_to them about 300 class 1y €Gloyees
Were called for written test for selection s Cleryr
against the vacancics reserved for pramoters {r. the

Year 1977, 103 perscpe qualiiied in thr written vegi

ifVDut of wnich 37 were plucesd on the provitsicnal penel

of prarotee cuota by a Culy conrtituted Felectien Eoorg,
Suhsequontly 3 Lcreduler Caetc candicster® namés werce
added against the de-rescrvaﬁion of porte reseprves for
Echedules Triber apg four more persons were placed e
the panel or the representation of the recognised Union
efter & review of the retult by the Competent suthority

and their interview, in March, 1880 the General Manager
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© extended tholﬁunol and thus all the remalning persons |

were put on the panel ané their nemes were interpol)ated
in accordence with their baric senioritys Petitioner no,
was too junior and petitioner nos2 was still lower in t:
1ist, therefore, the élu;m of the petitizners that xwety
they a;e scniors it inco:rect and without batise They
have denied th.t pzre 202 of the Indian Rajlway Istaklis
ment Manucl applicd to their case. According to the
Government-rQSpondenta.the inter se seniority cannot be
l#Htered, therefore, the regpondents 5 to 18,who wefe
seniors ﬁo the petitioners,were placed eenier tc them.
The work on ad hoc tacis since 1972 {or netiticner noll
or 1974 for petiticner noe? doer not ¢ive thonm ezniority
because rcspondents 5 to 18 axe.tcnior Ly virtus ol thcl

date of anpolntinents and their inier se senioricy could

Alevarl 7 tne &d hoc temporary offﬁ§13t4n,
FrIVaR)
atrdthnC“tF i which the pttltionGtE were pusr The:
senjority hae L-en fixed strictly in %ep.e of pire 202
of the Inilarn aeilwavvrstabliehmﬁnt Manpusl, Thre pititjvn-
ers had appearcd ir the test heid in 1977 VithOJt any

claim stout their having a’rcady acquired seniorityon the

1

Laeis of ad hoc pramotion.

3. We have hcar@ the lesrned counsel for the

pétties. “ri ReC, Saxena, l.crned counsel tor thr Epx

1
petitionere,macde & sulmirsion tret respondents 5 to 18
haé failec in the test h=14 4n 1977 and the inclurion of
their na.et .vern ky review of the resulte on the recuest
of the Union cannot be accepted. The panel had exhausted.
dteg currency was tvo yrarg end it hagd Yecome non-(xirtent
There wes alee no aduinistrative error in the formstion

of the perncl an the names were included in March, 1980.

The officicting period of the petitioncre should also




that oificiating T

‘So

- whose pames were inclucéed 4n the

| 4.11.1977‘at¢ not

EYEES

épuﬁt tor scﬁioiléy in the iame nanncr.in confirmation
48 counted for senioritys £ri R.K. Kigam, the learned

counsel for scme of the privat: responcents, hovever,

mentioned that there wcre fivc'tran-sections before

wvhich the panel formeC in 1977 was finslised. Initially
3 psrbons wecre prunoted thcreafter another 6 £.C,
candicute:r were added ana then another 7 pcrsons were
added during 1978 ungd finally 9 more were added k-fore
the panecl kicine final,

¢,

v

The le_rneé counrel for the Goverrment-
Respondents had repekfgh the contentions on the grounds
romotion could not give the Ltenefit
of 5eniozity to the potitionere ae they hac¢ not recame
the muib re of the roervice., He har rclied on the care of

PeDe Agarwal & others v, Etate of U.P. & oOthicre ( 1987
(4) SLR 13¢).

In thie writ petition what her tcen chzllenged

is an otder dated 2841.1982 wvhich Eays thet the employees

panel cGeclared on
e¢ligikle for proforms fixation an they
were pramoted as Clerks ir tie grade of e260-400 (3S)

after their cases vere coniicered and namce included 4n

. the pencl as a rerult of the special request made by the
"JUnion and not due to a& iniztrative error. The letter

'sfurther saye that all the mcn who have now finally been

included will retuin their original incer rc seniority 4n
the panel anc accordingly the Ofr-dice Crder cated 2Ce10478
is mo'ified and they lirteg 82 names.gn thi resis of the
inter se genioritye. This ordeghégg%%‘to certain pereons
who were 1Includcd 4n the panel declared on 4.10.1977

on the epecial rccuert made by the Union and it Senied

[ 4

them proforma fixations Tihe other order that has been




dated

impugned 15/1842.1982 off the representations made by.

the petitioners on 16.2.1962 saying that the aé hoc promo
tioni giver no claim and the persons who havé‘brOught cn
one and the same panel will maintain their originel
seniority, the 1nter‘;E senlority not being dicturbed.
The thire impugned order that has been challenged Ly the
petitioncrs 4r dated 15.241982 which gives a 115# of tne
clerke working in the grade of .260-400 (RS), who were
requircd to appear in the ruitabdility test for promotion
as EBenior Clcrks. “he pctitiéners have =k further asked.
for detcrminution of the repiority in accordance witr

the proviriont contained in para 302.of the Indian
Railway Fstebliehment Msnuele Ip the grounds for prefer—v
ing tre writ petition they heve oniy menticneé that
scniorigy given to re:pondents 5 to 18vwas in contraven=
tlon‘;é\the ctatutory rrovieions ox p;Lé Ve Of ht
Indian Railvay Frtablishment Manual bccausé the petitione
were promoted much earlier than the responients 5 to 18

and because thedir representations for giving them seniori

ty from the date they rtarted officiating have becn

rejected,

6. Pera 302 ¢ the Incier Redlviy Ist:lliernent
Manual i: on the eurject of Senicrity in Initi . ) Recruit-
ment CGrace. It Ezys thet seniority amoﬁé_thc incuttents
of a post i & grede i governed Ly the da-e of appoint-
ment to the‘graﬁe. It furthir cocs on to sé; thet in
categoriec of portr rartially f£4lled by Sircct recruit-
ment a: A partizlly ty prorcticn, senior@ty rhould be
determined ty thc date of promotion_in the casre of a
promotee &ncd Gate of joining o the working poet in the
care o:f direct recruit rurject to mainternance of inter &

ecpiority of pramotees and direct recpuite among themsel

R [T
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The petitioners* claim 18 that since they started work:
on ad h&c baitc in 1952 and 1974 they shoulg be qi§en
Senidrity fram those datés.

1

Yo iIn the case of Ashok Gulati v, Be&s Jain

(AIR 1987 5.c, 424) _the Hon'ble Bupreme Court had
observed thuys i~

“ACCOrding to the aciepted canons of
service Jurdisprudence senfority of e person
&ppointed must pe reckoned from the date he
bccames a member of the Berviceeossennssalt i
well rettled that an 83 hoc or fortuitous
Eppaintment op a temporary or stop-gap Lasis
Cenbot k¢ tuken snto account for tiy purpose
of 8cniority even {f the appointee was ~uali.
£ic¢d to hold the poct of & regular baeis, as
fuch tommorary tenure hardly counts tor

séniority in eny eysten of Service juricpry-
dence,* .

8. I the case of Fel'o Acarval g othcrs ve sta

St

of UeP. ¢ others (1987,(4) LR 13¢) dp Fares 27 o7 the

Jusgment tre Hor'ble Suprene Court hag obrervec thue

'27._‘ Similar observetions were gleo
made by thie Court 4{n the C&Fe of Stote of

/7 Cujrat v Cuc. Derat, (107¢) 2 s 255,
AN
\ “herefore we make 4t clesr that th period of -
,511A Bervice renderce 1y thc &c¢ hoc éprtintec:
: .
f

refore theip Eervice hss beep Guly recularisec
in accordsnce vitt the reguleriration rules
carnot be teXer irnto account in reckoning

thelr sinforsty 15 rervice. Thedry eeniarity 4r

tervice will be counteg only frar the cate
when £uch ad hoc appointees after regularisa-
tion 4r, acrordance with concernes rules have
licome renlirs of the gervice,” '

P
9. The arove ratios rakes 4t clezr that the
P€rlod of scrvice rendered by the ad hoc apnolnteces

before their £crvices have beep duly reqgulerfirec in

8Ccordance with the regularieation rules €annot be t:ken

[l



' tnto .ecount tn reckcnlng thelr ccniortty in -ervlco.
The lenqth of continuous otficxauon €annot’ be reckoned

as basis for determining the seniority in care of those
J - who are dppointed in purely ad hoc stop-gap arr:ngement
! basis agajnet the rulee of roegular pranotion. Eeniority

can only teckoneo frar the date « person bcccmes a

: member of the service. The Hon'tlé Supreme Court had helc

oy~ j in Ashok Gulati's case that no principle or rulec lays Gow
:( - that the length of continuous officiation 4z the only
N ; relevant critdrlq in

wetermindng senfority in a psrticuls
grgde or cadre irrespictive of any &pecliic rule of

senfority to the contréty. They had further said that the

Principlee laid down in the two leading cases of *kK.K.

Chauhan & S.5. Patwardhan' vhich were relterated by tram

~amk in 'Baleehwer Diss's case' anAd subsesuently follmied

in several decisions are not an autho:dty for zny such

Proposition.

10, There is no doubt th:t the petitioners were

appointed on ad hoc baris, one ip 1972 ard the other §n

1S7¢. In view of the aforesaid prorounce.ent ly the Hon.

Euprenme (ourt the pPeriosd of continucus ofticiaticn cannot

be countec for giving them senjority ang, therctore,

their petitior on tre ¢rouns that they shoulgd t-
not

teniority/or. tle raris of thedir

civer

- eThanclrant on 4.11.,1979

Lut on the ratis of thuir continuous ofticdaticr eftcr

_};;:;t:jﬁzi'_sheit &5 hoc promotions {e l1iable to be rejected.
7‘,\“1 .

‘DS ulv::'/) O th: arove consideratiops we dirndes this
:c"TlO N OFPICET

Ccintra) Adminicirsive ”mudyrit pPetiticn without &ny ord«r as to coscts,
A} hr.b?\. Q ,
°ﬁlr Vice-fhairman.

Hﬁmler.(A),
Dated ceq ' .
: Ekcecter_1£_-,1987. | .




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW.

0.A.No.173/89(L)

Sri Pankaj Kumar Pandey : ’ ....Petitioner
| '~ Versus |

Union of India and others ....Opposite Parties

ANNEXURE No.A-4

No.247-E R Dated 24.9.88

TO,

- Sri Pankaj Kumar Pandey, Clerk.

Dy.C.0.S. Office, N.Rly.,
Alambagh, Lucknow.

 Sub :- Application dated 6.9.88.

With reference to your application quoted above you
are informed that the suitability test for the post of
Sr.Clerk gr. k.330-560(RS)/1200-2040(RPS) held in year 1982

- has been quashed by the Central Administrative Tribunal,
hence the question of announcement of the result of that

test does not arise. , '

Since you failed in the suitability test held for
the post in July,'88 it is regretted to inform you that
this office can not help you at this stage. :

sd/-
for Dy. Controller of Stores,
N.Rly., Alambagh, LKO.

‘TRUE COPY
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Pankaj Kumar Pandey ~ ....Petitioner
Versus
Union of India and others ....Opposite Parties

ANNEXURE No.A-5

T W0 247-50 | | - R o-1-88
aoifials
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